BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 64 OF 2025 (WZ)
In the matter of:

Meghana Bhandari & Ors. ... Applicant

Versus

tate of Maharashtra & Ors ......Respondents

REPLY ON BEHALF OF RESPONDENT NO. 7 PUNE
MUNICIPAL CORPORATION (PMC).

I, Jagdish Vaijanath Khanore, Chief Engineer,
Drainage Department & Project Manager (PARMM Project),
of the Pune Municipal Corporation having my office at Pune
Municipal Corporation Building Shivajinagar Pune do hereby

state on solemn affirmation as under:

(1) I am filing this Reply to oppose the contents of the

Original Application preferred and the grant of any
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reliefs to the Applicant as prayed in the above captioned
matter. I crave leave to file a further para wise Additional
Reply as and when sought necessary.

I am authorized by the Respondents to file this present
Reply in my official capacity and as such I disassociate
myself from any personal assertions made against me by
the Applicant in the present Application, I have perused
the documents brought on record by the Applicant and
have understood the contents of the Application and
based on the documents and information available in
relation to the said issue.

At the outset, I deny each and every averment and
allegation made in the present Application, which is
contrary to and/or inconsistent with what has been stated
in the present Reply and nothing stated therein shall be
construed as an admission for the want of any specific
and para-wise denial or non-traverse unless and until the
same is specifically admitted hereinafter.

I say and submit that present Original Application is
challenging the Maharashtra State Biodiversity Board

(MSBB) Recommendation dated 21/11/2024 and
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Gazette Notification dated 12/06/2025 issued by the

Revenue and Forest Department Government of

Maharashtra for exclusion/denotification of an area of

0.30 Ha situated on Survey No. 25 of Aundh, Pune

within the Ganeshkhind Garden Bio Heritage Site(BHS)

for proposed construction and operation of the Sewage

Treatment Plant Project undertaken by the Answering

Respondent.

At the further outset, I say and submit that the Applicant

has filed the present Original Application seeking the

following reliefs:

A. Quash and Set Aside the MSBB Recommendation
Letter No. MARAJAIVIM/Ganeshkhind/Section-
3/1098/2024-25 dated 21.11.2024;

B. Quash and Set Aside Gazette Notification WLP-
10.23/C.R.282/F-1 dated 12.06.2025 issued by the
Revenue and Forest Dept., Govt. of Maharashtra;

C. Pass a permanent injunction restraining PMC from
constructing and operating the impugned Sewage
Treatment Plant within the Ganeshkhind Garden

BHS;
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D. Direct the PMC to explore alternate parcels of land
as available in close proximity to construct and
operate the impugned Sewage Treatment Plant;

E. Impose costs of litigation upon the Member
Secretary, MSBB and the PMC:;

I say and submit that the proposed Sewage Treatment

Plant Project of 10 MLD (hereinafter referred as

“proposed STP”) at Survey No. 25, Ganesh Khind,

Aundh, Pune (Botanical Garden) is undertaken by the

Answering Respondent.

I say and submit that Proposed STP is part of “Pollution

Abatement of the river Mula-Mutha at Pune” project

which consists of construction of 11 Sewage Treatment

Plants (STPs) of total 396 MLD at Kharadi, Warje,

Vadgaon, Mundhwa, Matsya Beej Kendra, Naidu,

Bhairoba, Dhanori, Saner, Tanajiwadi and Botanical

Garden under the National River Conservation Plan

(NRCP) which is a Sponsored Scheme launched by with

aims to abate pollution in rivers across India

implemented by the National River Conservation

Directorate (NRCD) under the Ministry of Jal Shakti
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(Department of Water Resources, River Development &
Ganga Rejuvenation, Government of India.
Accordingly, in the year 2014 Report of aforesaid 11
STPs one of which is Proposed STP (Botanical Garden
STP) was submitted to the National River Conservation
Directorate (NRCD) under the Ministry of Jal Shakti
(Department of Water Resources, River Development &
Ganga Rejuvenation.

I say and submit that thereafier for aforesaid 11 STPs,
Minutes of Discussion (MOD) held between Japan
International Corporation Agency (JICA), National
River Conservation Directorate (NRCD) & Pune
Municipal Corporation was signed on 23 February
2015.

I say and submit that report which was submitted in the
year 2014 for aforesaid 11 STPs received approval on
14/01/2016 from the National River Conservation
Directomfe (NRCD) under the Ministry of Jal Shakti
(Department of Water Resources, River Development &

Ganga Rejuv'enation, Govemment of India .
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(9) 1 say and submit that thereafter Japan Intemational
Cooperation Agency (JICA) has approved loan for said
proposed Project through Central Government. The

Government of India has sanctioned a grant of Rs 841.72

Cr (85%) and the share of Pune Municipal Corporation
is Rs. 148.54 Cr. (15%) which consist of Construction of
11 Sewage Treatment Plants and 53.5 KM of sewer lines

(missing links) details and current progress status is as

below:-
Sr STPs (MLD) Construction | Proposed Completion
No. Progress Date
1. Kharadi (30) 83.66% March 2026
2. Warje (28) 100% Completed (Trial Run
and Commissioning)
3. Vadgaon (26) 100% Completed (Trial Run
and Commissioning)
4. Mundhwa (20) 100% Completed (Trial Run
and Commissioning)
5. MBK (07) 78.97% March 2026
6. Naidu (127) 72.10% June 2026
7. Bhairoba (75) 73.08% June 2026
8. Dhanori (33) 69.10% June 2026
9. Baner (25) 66.75% June 2026
10. Tanajiwadi (15) 6.62% September 2027
11. | Botanical Garden | Nil December 2027
(10) (L.and is not in
possession of
PMC).
12. Sewer Lines | 25% December 2026
(missing links)
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I say and submit that further in the year 2017
Government of Maharashtra has  sanctioned
Development Plan under provision of Maharashtra
Regional Town Planning Act, 1966 for reservation of
said proposed STP at Survey No. 25 Aundh, Pune for
Sewage Treatment Plant admeasuring 1.608 Ha of land
with access of 12 mtr DP road admeasuring 0.258 Ha.
This revision in the Development Plan was never
challenged.

Hereto marked and annexed as “Anmexure R7-1” is
copy of Development Plan of 2017.

I say submit that out of aforesaid reserved land, a land
admeasuring 0.25 ha. is already in possession of
Answering Respondent for Sewage Pumping Station
which is continuously in operation since the year 2002.
Hereto marked and annexed as “Annexure R7-II” is
copy of Site photographs of Sewage Pumping Station.

I say and submit that, on 15/11/2019 Respondent No. 5-
Mahatma Phule Agriculture University (MPKV) has
issued No Objection Certificate for construction of said

proposed STP on 0.30 Ha land with condition for
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compensation of land should be paid as per the
Government  decision.  Accordingly, Answering
Respondent agreed and has completed initial site
activities such as site establishment, Topography, Soil
Investigation, Basic Engineering etc. Hereto marked and
annexed as “Annexure R7-III” is copy of NOC dated
15/11/2019 along with its translation.

I say and submit that on 31/08/2020, that is much after
sanctioned Detailed Project Report by Government of
India and sanctioned Development Plan of 2017 by
Government of Maharashtra, land admeasuring about
33.01 Ha. was declared as Biodiversity Heritage Area by
the Government of Maharashtra based upon
recommendations of the Respondent no. 2 Maharashtra
State Biodiversity Board (MSBB). Hereto marked and
annexed as “Annexure R7-IV” is copy of letter dated
31/08/2020 along with its translation.

I say and submit that, on 28/12/2021 Respondent No. 6-
Maharashtra Pollution Control Board has granted

Consent to Establish to Answering Respondent for said
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proposed STP. Hereto marked and annexed as
“Annexure R7-V” is copy of Consent to Establish.

I say and submit that thereafter Respondent No. 5-
Mahatma Phule Agriculture University (MPKV) issued
a letter dated 23/02/2023, 28/03/2023 & 01/09/2023
wherein Answering Respondent was refused to carryout
construction on 0.30 Ha of land due to declaration of
Biodiversity Heritage Site. Hereto marked and annexed
as “Annexure R7-VI Colly” is copy of letter dated
23/02/2023, 28/03/2023 & 01/09/2023 along with its
translation.

I say and submit that on 05/09/2023 Answering

Respondent has issued a letter to Respondent No. 3-

(17)

05/09/2023 along with its translation.
I say and submit that pursuance of request, the Principal

Secretary, Revenue and Forest Department, directed the
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Committee comprising of the Answering
Respondent, Respondent No. 3- Forest Department of
Maharashtra and Respondent No. 5-Mahatma Phule
Agriculture University (MPKV) to visit Biodiversity
Heritage Site and submit the proposal to Respondent no.
2 Maharashtra State Biodiversity Board (MSBB) for
further approval.

I say and submit that, accordingly on 06/02/2024 and
23/02/2024 proposal was submitted by Answering
Respondent for approval of denotification/exclusion of
0.30 Ha and 12 mtr DP road to Respondent no. 2-
Maharashtra State Biodiversity Board (MSBB). Hereto
marked and annexed as “Annexure R7-VIII Colly” is
copy of letter dated 06/02/2024 and 23/02/2024 along
with its translation.

I say and submit that on 05/02/2024 Ministry of Jal
Shakti, Department of Water Resources River
Development & Ganga Rejuvenation issued a letter for
“setting up a 10 MLD capacity STP at Aundh, within the
Biodiversity Garden has been put on hold as the site was

declared as Biodiversity Heritage Site by the State of
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Maharashtra. This could further delay implementation
of the project. Therefore, your kind intervention in this
matter is requested, so that, it is resolved at the earliest
for timely completion of the Proposed Project”. Hereto
marked and annexed as “Annexure R7-IX” is copy of
letter dated 05/02/2024 along with its translation.

I say and submit that on 21/02/2024, Respondent No. 5-
Mahatma Phule Agriculture University (MPKV) issued
letter regarding the handover of (.30 Ha of land after the
approval from Respondent No. 2-Maharashtra State
Biodiversity Board (MSBB) and same will be also
submitted for approval to Respondent No. 5-Mahatma
Phule Agriculture University (MPKV). Hereto marked
and annexed as “Annexure R7-X” is copy of letter dated
21/02/2024 along with its translation.

I say and submit that Answering Respondent has issued
a letter dated 30/08/2024 to Respondent No. 5-Mahatma
Phule Agriculture University (MPKV) requesting
advance possession of 0.30 Ha. land out of total reserved
land Biodiversity Heritage Site along with 0.258 Ha.

Area of 12 mtr DP road under sub section (3) of section
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3 of Maharashtra Agricultural Universities Act 1983.
Hereto marked and annexed as “Annexure R7-XI” is
copy of letter dated 30/08/2024 along with its translation.
I say and submit that Associate Research Director,
Divisional Agricultural Research Centre, Ganeshkhind,
Pune issued a letter dated 23/10/2024 to Answering
Respondent stating there in,

“Pursuant to the said letter it is reported that, subject to
the completion of the following conditions, the Hon.
Executive Council, Divisional Agricultural Research
Centre, Ganeshkhind, Pune at S.No. 25 under Section
3(3) of the the proposal for transfer of 0.3 Ha. land is
being recommended to fhe Government through the
Maharashtra Agricultural Education and Research
Council.

1. Necessary amendments should be made in the
notification of the said 0.3 Ha. Land and the same should
be approved by the Biodiversity Board.

2. After the receiving the approval and as per the
compensation for 0.3 Ha. Land fixed by the Government,

Retaining wall, Internal roads and other development
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works is to be done from the PMC in the area of
Divisional Agricultural Research Centre, Ganeshkhind,
Pune.”. Hereto marked and annexed as “Annexure R7-
XII” is copy of letter dated 23/10/2024 along with its
translation.

I say and submit that Respondent no. 2-Maharashtra
State Biodiversity Board (MSBB) issued letter dated
21/11/2024 to the Principal Secretary, Revenue and
Forest Department, recommending for
denotification/exclusion 0.30 Ha area of land for said
proposed STP from Biodiversity Heritage Site of total
33.01 Ha area of land. Hereto marked and annexed as
“Annexure R7-XIII” is copy of letter dated 21/11/2024,
I say and submit that the Project Director of National
River Conservation Directorate (NRCD), Government
of India has issued a letter dated 22/11/2024 to Chief
Secretary of Government of Maharashtra and Answering
Respondent to complete the said proposed project in time
without any delay and informed to intervene in the

transfer process of the said project site. Hereto marked
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and annexed as “Annexure R7-XIV” is copy of letter

dated 22/11/2024.

I say and submit that Answering Respondent has issued

a letter dated 25/11/2024 to Respondent No. 5-Mahatma
Phule Agriculture University (MPKV) requesting NOC
for commencement of work at said 0.30 Ha of land.
Hereto marked and annexed as “Annexure R7-XV” is
copy of letter dated 25/11/2024 along with its translation.
(26) I say and submit that thereafter, Answering Respondent
has also issued a letter dated 09/12/2024 to the Principal
Secretary, Revenue and Forest Department, for approval
of revised proposal recommended/submitted by
Respondent no. 2-Maharashtra State Biodiversity Board
(MSBB) on 21/11/2024. Hereto marked and annexed as
“Annexure R7-XVI” is copy of letter dated 09/12/2024
along with its translation.
(27) I say and submit that further, Respondent no. 2-
Maharashtra State Biodiversity Board (MSBB) emailed
a letter dated 24/12/2024 to Answering Respondent to
provide details of latitude and longitude map of 0.30 Ha

area of land for said proposed STP from Biodiversity



(28)

(30)

531

Heritage Site. Accordingly, on 02/01/2025 Answering
Respondent submitted details as requested. Hereto
marked and annexed as “Annexure R7-XVII Collf’ is
copy of letter dated 24/12/2024 and 02/01/2025 along
with its translation.

I say and submit that on 24/01/2025 Respondent no. 2-
Maharashtra State Biodiversity Board (MSBB) has
submitted details of latitude and longitude map of 0.30
Ha area of land for said proposed STP from Biodiversity
Heritage Site to Respondent No. 3- Forest Department of
Maha.rash_tra. Hereto marked and annexed as “Annexure
R7-XVIII” is copy of letter dated 24/01/2025 along with
its translation.

I say and submit that accordingly on 12/06/2025
Government of Maharashtra has de notified / excluded
0.30 Ha area of land for said proposed STP from
Biodiversity Heritage Site. Hereto marked and annexed
as “Annexure R7-XIX” is copy of letter dated
12/06/2025.

I say and submit that in pursuant of resolution dated

24/08/2025, it was resolved that Answering Respondent
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No. 5-Mahatma Phule Agriculture University (MPKV)
in lieu of 0.30 Ha of land. However, during the meeting
held on 10/10/2025, it was conveyed to Agriculture
Minister, Government of Maharashtra, that providing
alternative land is not feasible, and therefore the
Answering Respondent is willing to pay the land
valuation amount to Respondent No. 5 — Mahatma Phule
Agriculture University (MPKV). Accordingly, proposal
is submitted to concern Government of Maharashtra

department for land valuation of 0.30 Ha of land.

(31) I say and submit that on 20/11/2025 Answering

(32)

Respondent has requested Principal Secretary, Animal
Husbandry, Dairy Development and Fisheries
Department, GoM, Mumbai for issuing No Objection
Certificate for proposed STP. It is further submitted that
no actual construction activity has commenced at the
site, except for preliminary site-establishment works,
namely soil investigation, establishment of a site office,
and pile testing.

Necessity of the proposed STP at this Site

e
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will provide alternative land of equal area to Respondent [/




i.

il.

iii.

iv.

533

Wastewater infrastructure is a strategic resource,
delivering sustained benefits to people, the
environment and the economy.

Proposed STP is environment friendly project and is
constructed in the interest of better hygiene of Pune
Citizens as well as to improve water quality in the
River Mula and is unlikely to result in adverse
environmental impacts.

Proposed STP is part of sewerage system for Pune
City as a whole, the drainage generating from Pashan
(Part), Aundh, Sakalnagar, University of Pune,
Rajbhavan, Baner (Part), NCL area, Pune Rural
Police headquarter, serving a population of
approximate 1.08 Lakhs. Therefore, from an
engineering perspective, the proposed STP site is
topographically optimal for the installation of a
Sewage Treatment Plant (STP), as its position at the
lowest gradient facilitates seamless gravitational tlow
which is most technically feasible and hydraulically
efficient site for the said proposed STP.

Answering Respondent has developed a sewer
network as per the requirement of Bopodi / Botanical
Sewage District. The sewage currently is brought
through well-developed sewer network up to the said
proposed STP.

Therefore, in view of above, Sewage Treatment Plant

forms an integral part of the well-developed sewage
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“f‘-\ district, relocation of the same is not feasible. The
\ proposed STP is a vital public utility project, essential

for maintaining public hygiene and for reducing

pollution in the river. Upon commissioning of the
plant, approximately 10 MLD of treated water shall
be made available for conservation purposes for the
Biodiversity Heritage Site.

(33) I say and submit that that this Hon’ble Tribunal in

Original Application 55 of 2015 Subhash Ramkrishna
Patil Vs MPCB & Ors. with Original Application No. 26
of 2016 Vinay Balasaheb Ghule Vs The Commissioner
Pune Municipal Corporation & Ors. with Original
Application No. 37 of 2016 Shewalewadi
Grampanchayat through its Sarpanch & Anr Vs The
Commissioner Pune Municipal Corporation & Ors. has
dealt with the issue of “Issue raised therein pertains to
preventing discharge of untreated sewage in rivers
including Mula, Mutha, Pawani and Indrayani in Pune,
Maharashtra”. Wherein it was observed that,

“PMC must take stern measures to prevent discharge of
untreated sewage into the rivers. .... . Drains and rivers

are to be free from sewage without mixing the same with
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the rivers. Treated sewage must be used for secondary
purposes. Non-performance of such minimum functions
of the State is threat to the rule of law and safety of the
citizens .....
In view of above Answering Respondent is in process of
setting up Sewage Treatment Plant at various locations
(reference is given in table at para no. 10). Moreover, by
the Gazette Notification dated 12/06/2025 issued by the
Revenue and Forest Department Government of
Maharashtra, a land admeasuring 0.30 Ha for proposed
STP is excluded from Bio Heritage Site.
Therefore, taking into consideration the importance of
proposed STP for reducing the pollution in Mula Mutha
River this Original Application may kindly be dismissed.
gy
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Respondent No. 7

Adv. for Respondents No. 7

Place: Pune
Date: | ) /0212026
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VERIFICATION

I, Jagdish Vaijanath Khanore, Age: 57 Years, Adult, Ci1ief Engineer,
Drainage Decpartment & Project Manager (PARMM Project),
authorized signatory for Pune Municipal Corporation do hereby state
on solemn affirmation that what is stated forgoing Para’s is true and
correct to my own knowledge and belief.

Solemnly affirmed at Pune.

This day of February, 2026 &
. e
| 2 FEB 2026 TRem Al
qAt oy
Yo WP

Respondent No. 7

BEFQRESm

e

MAKTA K, SHAH
NOTARY
GOVT. OF INDIA
PUKE DISTRICT

NOTED AND REGISTERED
TSR NO. lohdlre2e
2026

oATE .. L2 FEBZ0

. NOTARIAL NOTARIAL . NOTARIAL -
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Annexure R7-1

SM/SMR ' RESERVATION/ZONE/D.P.ROAD MODIFI SANCTIONED MODIFICATIONS w/s 31(1) OF MR & TP
NUMBER CATION ACT 1966
ON NUMBE
SHEET R
( N SM-104 |CL-5 M44 CL-5 Reservation is Reinstated as per published plan U/S 26 of
the MR &TP Act, 1966.
SM-108  P-55 M4.10  P-55 Reservation is Reinstated as per published plan U/S 26 of
the MR &TP Act, 1966.
SM-111 | SCP-1 M4.13  |SCP-1 Reservation is Reinstated as per published plan U/S 26 of
the MR &TP Act, 1966. Authority is Pune University.
SM-152  CC&WT-2 M4.14  Reservation CC&WT-2 is Reinstated as per published plan U/S
SM-154  |G-25 M4.15  Reservation G-25 is Reinstated as per published plan U/S 26.
SM-157 |ON EXT-1 M49 ON-1 Reservation is Reinstated and Re-designated for Municipal
purpose.
SM-248  YGC-2 M4.17 | YGC-2 Reservation is Reinstated as per published plan U/S 26
of the MR & TP Act, 1966. -
SM-30 CPG-50 M4.5 Reservation is deleted and shown as Layout Open Space
SM-31 CPG-51 M 4.6 Reservation is deleted and shown as Layout Open Space
SM-388 | PK-10 -- Reservation is re-designated for Parking and PMPML Bus Stop.
SM-423  S.No.20/A 820/B Partly Defence Zone In view of the Writ Petition decision regarding this land, the land
partly Residential zone from S.No0.20/A and 20/B shown in Residential Zone.
SM-69 | BC-1 . M4.1 BC-1 reservation deleted and included in RFD.
SM-70 Green belt along river in -- Green belt in S.No.171 along river and reservation G-29 both
are included in RFD-1. -
SM-73 G-29 M 4.7 Reservation G-29 along with area to the North up to river is
B deleted and land thereunder included in RFD and renamed as
SM-76 RFD-1 M4.12 | Reservation RFD-1 is Reinstated as per published plan U/S 26
excluding the area in EPR-12 & EP-163. B
SM-79 VM-21 M4.16  Reservation VM-21 is Reinstated as per published plan U/S 26.
SMR-70 | Existing North-South road from Widening of existing North-South from Nagras road to Gaikwad
Nagras road to Gaikwad road to S No road to S No 138 on the West Boundary of Aundh, widening
138 on the West Boundary of Aundh, ‘proposed in limits of Village Baner, is deleted as per Plan u/s 30.
is widen to 24m partly in aundh and
partly in Baner. as shown on Plan.
SMR-73  Existing Gaikwad road S No 169 Widening of Gaikwad road S No 169 Aundh to limits of Village
Aundh to limits of Village Baner, is Baner, isreduced to 24m. as per Plan u/s 30.
widen to 30m. as shown on Plan. |
SMR-100 Existing road shown in S.No.2A, 2B, Existing road shown in S.No.2A, 2B, Bopodi is to be deleted and
Bopodi | land there under adjoining Zone. 3
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Mahatma PhuleKrishiVidyapeeth
Rahuri 413722, Ahmednagar District (M.S.)
Website: www.mpkv.mah.ac.in
Email: adminmpkv(@rediffmail.com
Phone: (02426) 243216, 243366
Fax: (02426) 243216

No. Ka.Vy./Land/637/2019

Date: 15.11.2019

To:
Hon. Commissioner,
Pune Municipal Corporation, Pune

Subject:

Making 0.30 hectares of land at Ganeshkhind, Pune
(Survey No. 25) available to Pune Municipal

Corporation for STP (Sewage Treatment Plant).
References:

(1) Our letter No. Ka.Vy./Land/530/2019 dated

04.10.2019
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(2) Your letter No. M.Ma./Papu/6381/2019 dated

05.11.2019

Sir,

With reference to the above, it is informed with the
approval of the Vice-Chancellor that 0.30 hectares of
land at Ganeshkhind, Pune (Survey No. 25) may be
transferred to Pune Municipal Corporation for the

construction of the STP (Sewage Treatment Plant).

In exchange, the compensation amount will be
adjusted according to the rates fixed by the
government. The Municipal Corporation will carry
out boundary and related works as mentioned in

reference (1), subject to government approval.

The Vidyapeeth has no objection to making this land
available to Pune Municipal Corporation under the
stated conditions.

Yours faithfully,

(SopanKasar)

Registrar



e Annexure R7-1V
ql

RNI No. MAHBIL/2009/31733

v &, 3w ¥e) [HAR, HTRE 37, RORO/WIF R, T RR¥R [as 3, fimm : w9 qu.00

SATARUT FHHTF 9L

Mg TR
TERTE WAAH S Afafami=g 7w Hee
(MTTT O, T&-3 AT Uh-oF JiMed Wfag Foe 1w T Ay giafafiam) a3 aw.

HEqe 9 = faamr

g ¥oo o3, fEAIF 3% R R0

srferg=rT

e fafaaar afafram, 2002

Ui SGUAUT. olR¢/H.3h. RI3/T-2.— T3, TS SSATHT ST U Foret & (I IR qre
“Ia & ot I dheten TR) T Saeneiy F tfeiie Wt R S CStafafaud arar &5 WU aift
FU TERTE IMGATH $L e

wraTelt, s WMo fafaear sfufmm, 00% (003 =1 2¢) = FEH 30 We-FAH (}) FR TG FHIUGR oted!

Safaferedr Hesren ReRYIER 33 &7 “Safafaya arar &5 wuE aivg #{d .

AT IR-3F-6<-2 ®



547

&
HERTS: ATHA AT AATIRVT HIT AH-, ANRE 3, 0%0/HT R, W ]9 GI
Tt
qiq f&epror forest GIeR= S&773T 9 XErar &3 (2.
(9) ®) €) (8) €))
TURTRTS HETH $0 By [gﬂ‘r (37) B.9¢.45¢0 33.09
fremdts,gor 7.03.¢33% ik
() S.9¢.456R
9.03.¢3¢3
(%) 9.9¢.483¢
J.93.¢3¢E
() 9.9¢.453
T.03.¢33
TERTSI= T e ARVER & 9,
ToE Ta,

AT 39 qia.



548

WERTE FIH (TS FATIRUT WO 9R-3, ACRE 37, R030/HIT ], W ¥R

g7

REVENUE AND FORESTS DEPARTMENT

Madam Cama Road, Hutatma Rajguru Chowk, Mantralaya,
Mumbai 400 032, dated the 31st August 2020.

NOTIFICATION

BIOLOGICAL DIVERSITY ACT, 2002.
No.WLP.0518/CR-223/F-1.— Whereas, the Government of Maharashtra intends to declare the
area described in the scheduled appended hereto (hereinafter referred to as “the said area”) as

“Biodiversity Heritage Site” considering its biological and historical value ;
Now, therefore, in the exercise of the powers conferred by sub-section (7) of section 37 of the

Biological Diversity Act, 2002 (18 of 2003) and of all the powers enabling in this behalf, the
Govemment of Maharashtra hereby, on recommendation of the Maharashtra State Biodiversity Board

declares the said area as “Biodiversity Heritage Site”.

Schedule
Name Location District | GPS Co-ordinates of Area
Boundary Points
(1) (2) (3) 4) (5)
Ganeshkhind | Mahatma Pune (A) N.18.5687 33.01
Garden Phule Krishi E.73.8239 Ha.
Vidyapeeth, (B) N.18.5679
Pune E.73.8283
(C) N.18.5628
E.73.8286
(D) N.18.563
E.73.8222

By order and in the name of the Governor of Maharashtra,

GAJENDRA NARWANE,
Deputy Secretary to Government.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY DIRECTOR,
RUPENDRA DINESH MORE, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD,
MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS,
21-A, NETAJ! SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004. EDITOR : DIRECTOR, RUPENDRA DINESH MORE
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Revenue and Forest Department

Madam Kama Marg, HutatmaRajguruChowk,

Secretariat, Mumbai — 400032

Dated: 31 August 2020

Notification

Biodiversity Act, 2002

Reference No.: WLP.0518/Pr.Kr. 223/F-1.

Whereas, considering the ecological and historical
importance of the area described in the attached
schedule (hereinafter referred to as the ‘““said area™),
the Government of Maharashtra is pleased to declare

it as a “Biodiversity Heritage Area.”

Now, therefore, in exercise of the powers conferred by
Section 37, sub-section (1) of the Biodiversity Act,
2002 (Act No. 18 of 2003), and all other powers
enabling it in this regard, the Government of
Maharashtra, based on the recommendation of the
Maharashtra State Biodiversity Board, hereby
declares the said area as a “Biodiversity Heritage

Area.”
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Government of Maharashtra Gazette, Extraordinary

Part Four-A, August 31, 2020 / Bhadra 9, Shaka 1942

SCHEDULE

GPS Co-ordinates of Boundary Points

1. Name : Ganeshkhind Garden

2. Location : Mahatma Phule Krushi

Vidyapeeth, Pune

3. District : Pune

4. GPS Co-ordinates of Boundary Points:

(@) N 18.5687, E

73.8239(b)

) N 185679, E

73.8283(c)

(c) N  18.5628, E

73.8286(d)

(d) N 18.5630, E

73.82
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6. Area : 33.01

By order of the Governor of Maharashtra,

Gajendra Narwane,

Deputy Secretary, Government

of Maharashtra
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Government of Maharashtra, Extraordinary Gazette,
Part Four-A, 31st August 2020 / Bhadra 9, Shaka

1942

REVENUE AND FORESTS DEPARTMENT

Madam Cama Road, HutatmaRajguruChowk,

Mantralaya, Mumbai-32, dated the 31st August 2020.

NOTIFICATION

BIOLOGICAL DIVERSITY ACT, 2002.

No.WLP.0518/CR-223/F-1.-

Whereas, the Government of Maharashtra intends to
declare the area described in the scheduled appended
hereto (hereinafter referred to as "the said area") as
"Biodiversity Heritage Site" considering its biological

and historical value;
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Now, therefore, in the exercise of the powers
conferred by sub-section (1) of section 37 of the
Biological Diversity Act, 2002 (18 of 2003) and of all
the powers enabling in this behalf, the Government of
Maharashtra hereby, on recommendation of the
Maharashtra State Biodiversity Board declares the

said area as "Biodiversity Heritage Site".

SCHEDULE
1. Name : Ganeshkhind Garden
2. Location : Mahatma PhuleKrishi

Vidyapeeth, Pune

3. District : Pune

5. GPS Co-ordinates of Boundary Points:

(A) N.18.5687
E.73.8239
(B) N.18.5679
E.73.8283
(C) N.18.5628

E.73.8286
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(D) N.18.563
E.73.8222

5. Area: 33.01 Ha.

By order and in the name of the Governor of

Maharashtra,
GAJENDRA NARWANE,

Deputy Secretary to Government.

On behalf of government printing, stationery and

publication, printed

And published by director, rupendra dinesh more,
printed at government central press, 21-a, netaji
subhash road, charni road mumbai 400 004 and
published at directorate of government printing,

stationery and publications

21-a, Netaji subhash road, charni road. Mumbai 400

004. Editor: director, rupendra dinesh more
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 R Kalpataru Point, 2nd and
Fax: HETTE 4th floor, Opp. Cine Planet
24044532/4024068/4023516 W Cinema, Near Sion Circle,
Website: http://mpcb.gov.in Sion (E), Mumbai-400022
Email: jdwater@mpcb.gov.in |

RED/L.S.I (Mun) Date: 2 & {12"1]
No:- Format1.0/CC/UAN No.MPCB- 2\\2.00 L5786

CONSENT-0000109458/CE

To, -

M/s. Pune Municipal Corporation, ' Q.* L

Survey No. 74 (Part) and 75 (Part),

Kharadi, Pune, el

R T —y

Your Service is Dur Duty

Sub: Consent to Establish for proposed Six Nos of STPs at different
locations of Pune Municipal Corporation.

Ref: 1. Consent application submitted by Sub-Regional Officer-Pune-|
2. Minutes of 11th Consent Committee Meeting dtd-05.10.2021.

Your application No.MPCB-CONSENT-0000109458 Dated 25.02.2021

For: grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 isconsidered and the consent is hereby granted
subject to the following terms and conditiohs and as detailed in the schedule I, II, lll & IV
annexed to this order:

1. The consent to establish is granted for a period up to commissioning of the
unit or up to 5 year whichever is earlier.

2. Conditions under Water (P &CP), 1974 Act for discharge of effluent:
Permitted :
Sr gy quantity of Standards to be z
No URseuphon discharge achieved LUERosaL
{MLD) "o
; After treatment in
1 Kharadi 30.00 As per sche;ule -1 Mula Mutha River
Botanical Garden, : After treatment in
2 Auinch 10.00 As per schedule - | Mula River
3 Baner 25.00 As per schedule - | After MEEUREE
Mula River
: After treatment in
4 Warje 28.00 As per schadule - | Mutha River
' After treatment in
5 Vadgaon 26.00 As per schedule - | Mutha River
PUNE MUNICIPAL CORPORATION/CLAUAN Mo, MPCE-CONSENT-0000109458 (24-11-2021 04:35:33 pm) QM5 FOE_FOLDD Page 1 of 8

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/92e556ac318b08a3751391cc8dbfc2b58e38b502¢7f3302c0f92a95759daf2a9
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Permitted
sr . guantity of Standards to

Description Disposal

No discharge be achieved

{MLD)

Hadapsar Ramtekadi _| After treatment into
6 |Industrial estate Plot| 10.00 As per S'I:h'-?dU'E Ramtekwadi Nala to
Mo, 92 River Mula-Mutha.

3. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr No. Stack No. Description of stack/  Number of Standards to be

source Stack achieved

4, Non-Hazardous Wastes:
SriNo Type of Waste Quantity UoM Treatment Disposal
1 |NA 0 No. |0 0

5. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

Category No./ Type Quantity UoM Treatment Disposal

6. The Board reserves the right to revieﬁr: .é(‘rj—_gnﬂ, suspend, revoke this consent and the
same shall be binding on the industry. =

7. This consent should not be construed:as exernptmn from obtaining necessary NOC/

permission from any other Gnvemmﬁnba 25,
8. The treated domestic effluent shall QEL reusedﬂecycled for various purposes including
gardening.

9, There shall not be any discharge of effluent into river or any other water body.

10. The applicant shall obtain Consent to Operate from Maharashtra Pollution Control
Board before actual commencement of the Unit/Activity. (Establish)

For and on behalf of the
Maharashtra Pollution Control Board.

‘g

(Ashok Shingare 1a5),
Member Secretary

Received Consent fee of -

Sr.No Amount{Rs.) Transaction/DR.No. Date Transaction Type
1 100000.00 |MPCB-DR-6518 06/07/2021 |NEFT

Copy to:

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune |

They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

PUNE MUMNICIPAL CORPORATION/CE/VAN No, MPCB-CONSENT-0000103458 {24-11-2021 04:35:03 pm) (QME.PO6_FOLO0 Page 2of B

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/92e556ac318b08a3751391cc8dbfc2b58e38b502¢7f3302c0f92a95759daf2a9
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SCHEDULE-I
1. As per your application, the Sewage Treatment Plant (STP) with the design capacity
are as under:
Al AT Name of STP Quantity of effluent MLD
1 |Kharadi 30.00
2 |Botanical Garden, Aundh 10,00
3 |Baner 25.00
4 |Warje 28.00
5 |Vadgaon 26.00
6 |Hadapsar Ramtekadi Industrial estate Plot No. 92 10.00

Bl The Applicant shall operate the Sewage treatment plant (STP) to treat the effluent so
as to achieve the following standards prescribed by the Board or under EP Act, 1986
and Rules made there under from time to time, whichever is stringent.

Sr.No. Parameters 5t¢1ndér(d5 prescribed by Board

1 pH 6.5 to 9.0
2 BOD (3 days 27°C) 10.0 mg/l
3 CoD. 50.0 magfl
4 |88 ; 20.0 mg/|
5 Nhd-N : 5.0 mgfl

6 |N-total e . 10.0 mg/|
7 |Fecal Coliform {Mpmuﬁf@;-yj B 3 100 mg/ |

€] The treated effluent shall be disposed = =~
After proper disinfection on land for gardening, irrigatien, road side plantation, curing
water for construction, MSW facility for spraying purpose, and all other non potable,
non tangible water uses. The remaining shall be discharged as per Schedule 1.

If the Local Body is admitting any effluent arising from the industries located in their
jurisdiction, arrangement shall be made by the local body to see that such admittance

-

1. Will not cause the deterioration of sewers/drains.

2. Will not cause any toxicity either at treatment works of enroot.

3. Will not cause harmful effect on people working at treatment work or enroot.

The local body shall fully treat such industrial effluent to meet the above standards.

2, The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto,

3. The Corporationfindustry shall ensure replacement of pollution control system or its
parts after expiry of its expected life as defined by manufacturer so as to ensure the
compliance of standards and safety of the operation thereof,

FUNE MUNICIPAL CORPORATION/CE/UAM Ne. MPCB-COMSENT-0000109458 (24-11-Z021 04:35:33 pre) (QMS.POS_FOLD0 Page 3ot @

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/92e556ac318b08a3751391cc8dbfc2b58e38b502¢7f3302c0f92a95759daf2a9
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4. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Cess Act, 1977 and as amended, by installing water meters, filing water cess
returns in Form-1 and other provisions as contained in the said act.

Water consumption quantity

Sr. No. Purpose for water consumed (CMD)
1 Industrial Coaling, spraying in mine pits 0.00
*  |or boiler feed ;
2. |Domestic purpose 1250.00
3 Processing whereby water gets polluted 0.00
* | & pollutants are easily biodegradable :
Processing whereby water gets polluted
4, |& pollutants are not easily 0.00
biodegradable and are toxic
5. |Gardening 0

5. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

PUNE MUNKCIFAL CORPORATIONCEUAN No. MPCR-CONSENT-0000105458 (24-11-2021 04:35:33 pm) /M5, PO6_FO1/00 Page dof @

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/92e556ac318b08a3751391cc8dbfc2b58e38b502¢7f3302c0f92a95759daf2a9



SCHEDULE-II

1. Municipal Corporation shall provide the DG set of sufficient capacity in case of electricity
failure.

2. As per your application, you have proposed to provide the Air pollution control (APC)
system and also to erect following stack (s) to observe the following fuel pattern:
Stack APC System Stack Type  Sulphur
No.

Source provided/pro = Height{in of Content{in Pollutant Standard
posed mtr) Fuel %

NA NA 0.00 - - NA -

3. The Applicant shall provide Specific Alr Pollution control equipments as per the conditions
of EP Act, 1986 and rule made there under from time to time/ Environmental Clearance [
CREP guidelines.

4, The applicant shall operate and maintain above mentioned air pollution control system, so
as to achieve the level of pollutants to the following standards:

Parameters Standards
Total Particulate Matter Mot to exceed 30 mg/ Nm3

5. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

6. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary),

HIHI MUHICIFAL CORPORATION/CE/UAN Mo, MPCB-CONSENT-0000103458 (24-11-2021 04:35:33 pm) (GMS, PrE_FOL00 Page Sof B

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/92e556ac318b08a3751391cc8dbfc2b58e38b502¢7f3302c0f92a95759daf2a9
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SCHEDULE-IN
Details of Bank Guarantees:

Municipal
Corporation & A Time for
Compliance Class Municipal c t:!_ _or Period
Council (BG in k] e
Lakhs)
Performance issues
1 | Providing Closed sewer pipeline network 25 1 Year

for carrying total sewage specified
jurisdiction to that particular STP so that
no sewage is discharge without treatment.

2 Criteria - To achieve full capacity of sewage treatment

a. 25 % or less 100 1 Year
b. > 25% to 50 % 15 1 Year
C. > 50% to 75 % 50 1 Year
d. = 75 % and above 25 1 Year
3 | Providing arrangement for treated sewage 10 1 Year

recycle and reuse atleast 50% for
gardening, read side plantation, curing for
building construction, MSW facility for
spraying purpose, and all other non
potable, non tangible water uses. (per STP)

4 | Praviding adequate system for treatment / 5 1 Year
disposal of waste i.e. sludge to-convert
into manure. (per STR) .~

5 To provide online flow meter with data. a2 Six months
logger at the inlet and at outlet oFSTR{per |
STP) )

Operation and Maintenance issues

6 Disposal of all solid waste like Grit etc. 2 Continous Manthly
other than sludge generated from the STP
at MSW site, (per STP)

7 | Towards Operation & Maintenance of the 5 Continous Monthly
Sewage Treatment Plant to achieve
disposal standards. (per STP)

8 | Obtaining approval from National Institute 10 2 Year Monthly
of Oceanography for fixing the treated
sewage disposal point. (per STP)

9 Maintaining Records {per 5TP) 1.0 Continous Monthly

10 | All the Bank Guarantees shall be submitted in 15 days from the date of receipt of the
consent and all shall be valid for four months more than validity of the consent.

PUME MUNICIPAL CORPORATION/CE/UAN Ne. MPCB-CONSENT-0000109438 (24-11-2021 04:35:33 pm) /QMS.POE_FOLO0 Page 6 of &

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/92e556ac318b08a3751391cc8dbfc2b58e38b502¢7f3302c0f92a95759daf2a9



Maharashtra Pollution Cggjrol Board
6lcaaa2a6fc6862f628ffea7

SCHEDULE-IV
General Conditions:

1. The Municipal Corporation should bring minimum 33% of the available open land under
green coverage/plantation. The applicant should submit a yearly statement by 30th
September every year on available open plot area, no. of trees surviving as on 31st
March of the year and no. of trees planted by September end.

2. The Municipal Corporation should provide for an alternate electric power source
sufficient to operate all pollution control facilities installed by the applicant and operate
the same in case of power failure to maintain compliance with the terms and
conditions of the consent.

3. The Municipal Corporation should submit MPCB, the Environmental Statement Report
for the financial year ending 31st March in the prescribed Form-V as pre the provisions
of rule 14 of the Environment (Protection) {Second Amendment) Rules, 1992 before
30th September every year.

4. The Municipal Corporation should install a separate meter showing the consumption of
energy for operation of domestic treatment plants and air pollution control system if
any. A register showing consumption of chemicals used for treatment should be
maintained. The applicant should also submit a comparative statement of designed
power and chemical consumptions vis-a vis actual power and chemical consumption
along with Environmental statement,

5. Separate drainage system should be provided for collection of trade and sewage
effluents. Terminal manholes should be provided at the end of collection system with
arrangement for measuring the flow. No effluent should be admitted in the
pipes/sewers down- stream of the-terminal manholes. No effluent should find its way
other than in designed and provided collection system. Neither storm water nor
discharge from other premises should be allowed to mix with the effluents from the
factory. ; e A

6. The Municipal Corporation should ensure g?t'fugitive emissions from the activity are
controlled so as to maintain clean and safe environment in and around the factory
premises.

7. The Municipal Corparation should maintain good housekeeping and take adequate
measures for control of pollution from all sources so as not to cause nuisance to
surrounding area [ inhabitants,

8. The Municipal Corporation shall follow the directions issued by the Board dated
14.6.2010 and time to time.

9. The Municipal Corporation shall follow the direction issued by the Board vide No.
BO/P&L Div/B-1334 dated 12.3.2013 and time to time.

10. The Municipal Corporation shall comply with the Provisions of Bio-Medical Wastes (M &
H) Rules, 1998 (as amended).

11. This consent is issued without prejudice or being prejudice of the order passed by the
Hon'ble High Court in PIL No. 176/2012,

12. This consent is issued without prejudice or being prejudice of the order passed by the
Hon'ble NGT (WZ) bench in the Application No.55/2015,.26/2016 and 37/2016,

13. Atthe inlet and outlet terminal, manhales with measuring devices in the form of online
flow measurement devices shall be provided in each STP and record of the same shall
be maintained. No effluent shall find its way other than in designed and provided
collection system.

PUME MUNICIPAL CORPORATION/CE/UAN Mo, MPCB-CONSENT-0000L05458 (24-11-2021 04:35:35 pam) QM5 FOE6_FOLQOD Fage Tof B

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/92e556ac318b08a3751391cc8dbfc2b58e38b502¢7f3302c0f92a95759daf2a9
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14. The Municipal Corporation shall obtain authorization and comply with the provisions of
Municipal Solid Wastes (Management & Handelling) Rules, 2000 and amendments
thereto and the Bio- Medical Waste (Management & Handelling) rules, 1998 and
amendments thereto, notified by Ministry of Environment & Forest, Government of
India vide notification dt. 25.09.2000 which is related to Collection, Segregation,
Storage, Transportation, Processing and Disposal as per schedule.

15. The Municipal Corporation shall at its own cost get the samples of untreated and
treated effluent collected and analyzed every three months and shall submit the report
thereof to the Regional Officer, Pune/Sub Regional Officer, Pune-l, Maharashtra
Pollution Control Board, with a copy to the Board Office.

16. A Yearly progress report in the prescribed proforma shall be submitted to the Sub
Regional Office and the Regional Office, stating therein the progress made in respect
of execution of treatment and propasal of works under this consent. These reports
shall be submitted by the 10th April.

17. The Municipal Corporation shall not charge or alter the quantity, the rate of discharge
temperature and the mode of disposal of the effluent without previous written
permission of the Board Office,

18. The Board reserves the right to revoke, change or alter the terms and conditions of
consent by giving one month's notice to the Municipal Corporation

19. The Municipal Corporation shall provided facility for collection of samples to the Board
staff at the terminal manhaole.

20. An inspection Book shall be opened and made available to the Board Officers during
their visit to the Municipal Corporation,

Municipal Corporation shall make an Application for renewal of consent at least 60
days before the date of expiry of the consent,

21

o e For and on behalf of the
%‘3&%! - Maharashtra Pollution Control Board.

HE R i
g S

ap
(Ashok Shingare 1as),
Member Secretary

PUNE MUNICIPAL CORPORATION/CE/UAN No. MPCB-CONSENT-0000100458 (23-11-2021 04:35:33 pm| [QMS. P06 _POLD0 Page B of &

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/92e556ac318b08a3751391cc8dbfc2b58e38b502¢7f3302c0f92a95759daf2a9
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Mahatma Phule Krushi Vidyapeeth
Regional Agricultural Research Centre
Telephone No.: 020-25693750, 25697460
Fax No.: 020-25698734
E-mail: zars _gkpune@rediffmail.com

Address: Aundh—Khadki Road, Ganeshkhind, Pune —
411067 (Maharashtra)

Outward No.: RARC/Regional Research Centre/Land

Availability/2372/2023

Date: 23 FEB 2023

To,

The Hon’ble Superintending Engineer,
Sewerage Department and

Project Manager (JICA Project),

Pune Municipal Corporation, Pune.

Subject:

Regarding making available 0.30 hectare area from

Survey No. 25 property at Ganeshkhind, Pune, to Pune
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Municipal Corporation, Pune, for STP (sewage water

treatment plant).

Reference:

Your letter OQOutward No. SEDP-2199 dated

16.02.2023.

Sir,

With reference to the above subject, it is proposed by
your office to construct a sewage treatment plant of 10
million litres per day (MLD) capacity under the
National River Conservation Scheme for controlling
pollution of the Mula—Mutha River (JICA Project) in
30 gunthas of land from Survey No. 25 of the Regional

Agricultural Research Centre, Ganeshkhind, Pune.

At present, 33.01 hectares of land of this Centre has
been declared as a biodiversity area in the Government
of Maharashtra Gazette. Since the said area has been
declared as a Biodiversity Heritage Site, conservation
and nurturing of the trees falling within this area is

essential. For removal of trees or transplantation of
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trees, prior permission of the concerned Ministry is

required.

Similarly, as per the instructions given during the site
visit conducted on 31/01/2023 by the Hon’ble Vice-
Chancellor and Hon’ble Director of Research, MPKYV,
Rahuri, along with the scientists of this Research
Centre, and as per the instructions given
telephonically by the Hon’ble Registrar, MPKYV,
Rahuri, on 23/02/2023, the land of this farm
(Biodiversity Heritage Area) cannot be transferred for
the JICA Project, as preservation of the biodiversity

area is necessary.

Please take note.

Yours faithfully,
(Signed)
Associate Research Director

National Agricultural Research Project

(Dryland),
Ganeshkhind, Pune — 411067

Copy respectfully submitted to:
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The Hon’ble Director of Research, MPKYV, Rahuri

The Hon’ble Registrar, MPKV, Rahuri

For kind information:

Personal Assistant to the Hon’ble Vice-Chancellor,

MPKYV, Rahuri.
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Government of Maharashtra
Food for the many is the supreme vow

Mahatma PhuleKrushiVidyapeeth, Rahuri

Office — Assistant Registrar (Administrative
Authority),

Mahatma PhuleKrushiVidyapeeth, Rahuri
Telephone No.: 02426-243222
E-mail: arofm.mpkv@gov.in
Address: Central Campus, Administrative Building,
Mahatma PhuleKrushiVidyapeeth, Rahuri,
Tal. Rahuri, Dist. Ahmednagar, Pin — 423 722

28.03.2023 Proceedings of the meeting held on
15.06.2023 at 11.45 am. in the Audio-Visual
Hall of the Post Graduate College, MPKYV,
Rahuri, regarding the 339th meeting of the
Executive Council.

Subject

Subject No. 19(10) —

To make available 0.30 hectare area from Survey No.

25 property at Ganeshkhind, Pune, to Pune
Municipal Corporation, Pune, for STP sewage

treatment plant.
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Resolution passed in the 338th meeting held on

28.03.2023

Resolution No. 24/Ka.P.Va.338 (28.03.2023):

As per the request made by Pune Municipal
Corporation, Pune, for providing 0.30 hectare area
from Survey No. 25 property at Ganeshkhind, Pune,
for STP sewage treatment plant, since the said area
has been declared as “Biodiversity Heritage Area”
under the Maharashtra Government Gazette dated
31/08/2020, and as conservation and preservation of
the said area is necessary, the Executive Council
unanimously rejects the proposal to make the said

land available to Pune Municipal Corporation, Pune.

(Action:  Associate  Research  Director, Regional

Agricultural Research Centre, Ganeshkhind, Pune)

Amended resolution passed

Resolution No. 24/Ka.P.Va.338 (28.03.2023):
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As per the request made by Pune Municipal
Corporation, Pune, for providing 0.30 hectare area
from Survey No. 25 property at Ganeshkhind, Pune,
for STP sewage treatment plant, since the said area
has been declared as “Biodiversity Heritage Area”
under the Maharashtra Government Gazette dated
31/08/2020, and as conservation and preservation of
the said area 1is necessary, the Executive Council
unanimously disapproves the proposal to make the
said land available to Pune Municipal Corporation,

Pune.

(Action:  Associate  Research  Director, Regional

Agricultural Research Centre, Ganeshkhind, Pune)

(Vitthal Shirke)
Registrar
and Member Secretary,
MPKYV, Rahuri

Yours faithfully,

Associate Research Director

With the approval of the Hon’ble Chairman and
Vice-Chancellor, MPKYV, Rahuri.
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Government of Maharashtra
Mahatma PhuleKrushiVidyapeeth
Office — Divisional Agricultural Research Centre
Telephone No.: 020-20693750, 25697460

Address: Aundh—Khadki Road, Ganeshkhind, Pune —
Maharashtra 411067

Tel: 020-25698738

Email: zarsgkpune@rediffmail.com

No. Sasan/Div. Agri. Res. Centre / Construction Dept.

842/2023

Date: 01/09/2023

To,

The Superintending Engineer,

Sewerage Department and Project Manager,
JICA Project,

Pune Municipal Corporation, Pune.

Subject:

Making available 0.30 Hectare area for STP (Sewage

Treatment Plant) from Survey No. 25 property at
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Ganeshkhind, Pune, to Pune Municipal Corporation,

Pune.

Reference:

No. Authority-1 Executive Council 339th Meeting /

Estt./24/5/2023, dated 31/08/2023.

Letter of the Hon’ble Deputy  Registrar

(Administration), MPKYV, Rahuri.

Sir,

From the Divisional Agricultural Research Centre,
Ganeshkhind, Pune, a proposal was received from
Pune Municipal Corporation for construction of a
Sewage Treatment Plant of 10 Million Litres per Day
(MLD) capacity under the National River
Conservation Plan for controlling pollution of the
Mula—Mutha River (JICA Project) on 30 Gunthas of
land from Survey No. 25, and for making available 30
Gunthas of land for the said purpose. As per letter No.

1714 dated 20/03/2023 of the Hon’ble Registrar,
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MPKYV, Rahuri, a proposal regarding whether the
proposed 30 Gunthas of land for the JICA Project
should be transferred or not was placed for approval
before the Executive Council in its meeting dated

28/03/2023.

As per the said resolution, the area of 0.30 Hectare
from Survey No. 25 at Ganeshkhind, Pune, demanded
by Pune Municipal Corporation, Pune, for the STP
Sewage Treatment Plant, has been declared as a
“Biodiversity Heritage Site” as per Government of
Maharashtra Gazette dated 31/08/2020, and therefore
conservation and protection of the said area is
necessary. Hence, the Executive Council unanimously
rejected the proposal to make the said area available
to Pune Municipal Corporation, Pune. Accordingly, a
resolution to that effect was passed in the 338th
meeting of the Executive Council of Mahatma
PhuleKrushiVidyapeeth, Rahuri, held on 28/03/2023.
However, the said proposal was again placed before
the 339th Executive Council meeting held on

15/06/2023, and the Executive Council unanimously
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passed a resolution rejecting the said proposal. A copy
of the said resolution is enclosed herewith for your

information.

Submitted respectfully for your kind information.
Yours faithfully,

Associate Research Director

Enclosure: As above.
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Office of the

Superintending Engineer

Sewerage Department

(Project)
Pune Municipality

Ref. No. — M.A./Sewerage (Project)/2106

Date — 05/09/2023

To,
The Principal Secretary (Forests),
Government of Maharashtra,

Mantralaya, Mumbai — 400 032

Subject:

Exclusion of the area reserved for Sewage Treatment
Plant and the connecting road, as shown in the
sanctioned Development Plan of Pune City, from the
Biodiversity Heritage Area declared at Ganeshkhind,
Pune, by exercising the powers conferred under
Section 37(1) of Section 18 of the Biological Diversity

Act, 2002-03.
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Reference

1. Notification published in the Maharashtra
Government Gazette, Extraordinary Part IV-A,
Year 6, Issue No. 48, Extraordinary No. 78 (No.
WLP-0518/Pr.K.223/F-1), dated 31.08.2020.

2. Letter of the Office of the Superintending
Engineer, Sewerage Department (Project), Pune
Municipal Corporation, Ref. No.

M.A./SEDP/1888, dated 18/08/2023.

Sir,

Under the joint initiative of the Government of India,
Japan International Cooperation Agency (JICA) and
Pune Municipal Corporation, sewage treatment
projects are being undertaken at 11 locations to reduce
pollution of the Mula and Mutha rivers in Pune City.
Under this project, in the sanctioned Development

Plan of Pune City, an area is reserved for a Sewage
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Treatment Project (SW3) at the Botanical Garden of
Mahatma  PhuleKrushiVidyapeeth, adjacent to
Ganeshkhind at Aundh, Pune. Out of this,
approximately 25 gunthas of land is in the possession
of Pune Municipal Corporation, on which a sewage
pumping station is already functioning. As per the
present geographical conditions of this area and
population, in the first phase a sewage treatment
project of 10 MLD capacity is proposed to be
constructed. For this purpose, the 25 gunthas of land
in possession of Pune Municipal Corporation and an
additional 30 gunthas of land from the reserved area is
required. In this regard, Pune Municipal Corporation
has carried out correspondence and held meetings
from time to time with Mahatma
PhuleKrushiVidyapeeth. Accordingly, the Registrar,
Mahatma PhuleKrushiVidyapeeth, Rahuri, District
Ahmednagar, vide their Ref. No.
Kavya/Jamin/137/2019, dated 15.11.2019, issued a
No Objection Certificate stating that, subject to

Government approval, 30 gunthas of land may be
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made available to Pune Municipal Corporation for the
said project, on the condition that, in lieu of the
compensation amount to be fixed by the Government,
the Pune Municipal Corporation shall undertake the
construction of the boundary wall and internal roads.
Accordingly, Pune Municipal Corporation has carried
out correspondence and meetings from time to time
with the Government of India and JICA, obtained
approval to establish a 10 MLD capacity project at the
said location, and initiated action to commence the

works.

While attempting to obtain the necessary permissions
and coordinating with local authorities to transplant
the jackfruit and cashew trees affected under the said
project, Pune Municipal Corporation was restrained
from carrying out the works on the ground that the said
location has been declared as a Biodiversity Heritage
Area. Therefore, this office carried out
correspondence with the Registrar, Mahatma
PhuleKrushiVidyapeeth. However, in the 338th

meeting of the Executive Council of Mahatma
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PhuleKrushiVidyapeeth, Rahuri, Agenda Item No.
19(10) — “Making available 0.30 hectare area from
Survey No. 25 property at Ganeshkhind, Pune, for the
STP sewage treatment plant to Pune Municipal
Corporation, Pune” — since the said area has been
declared as a Biodiversity Heritage Area as per the
Maharashtra Government Gazette dated 31.08.2020,
and as conservation and protection of the said area is
necessary, the Executive Council unanimously
rejected the proposal to make the said land available
to Pune Municipal Corporation, and a resolution to

that effect was passed.

As per the notification issued in the Maharashtra
Government Gazette, Extraordinary Part IV-A, Year 6,
Issue No. 48, Extraordinary No. 78 (No. WLP-
0518/Pr.K.223/F-1), dated 31.08.2020, the
Biodiversity Heritage Area has been declared as per

the Schedule mentioned below.
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Schedule 1
1. Name : Ganeshkhind Garden
2. Location : Mahatma

PhuleKrushiVidyapeeth, Pune
3. District Pune

4. GPS Co-ordinates Boundary Points

(a) N. 18.5987

(c) N. 18.5679

(k) N. 18.5128

(d) N. 18.563
E. 73.8222
5. Area : 32.01 Hectare
6. Remarks : Biodiversity Heritage Area

declared as per

Gazette Pune Municipal

Corporation



587

However, the Government of Maharashtra, vide its
Gazette bearing U/S 31(1) of the M.R.T.F. Act, 1966,
Notification No. TPS-1815/209/CR-69/15/DP-
PUNE/Corrigendum/UD-13, dated 09/10/2017, has
sanctioned the Development Plan of Pune City, and
in the said Development Plan, the reservation SW3 at
the above location along with a 12-metre wide
connecting road has been sanctioned. The said area

has been declared as per Schedule 2 mentioned

below.
Schedule 2
1. Name : Ganeshkhind Garden
2. Location : Mahatma

PhuleKrushiVidyapeeth, Pune
3. District Pune

4. GPS Co-ordinates Boundary Points

14. N. 2053487.14 E. 375926.86
15. N. 2053481.98 E. 375962.10
16. N. 2053478.87 E. 375982.24

17. N. 2053446.26 E. 376090.82
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18. N. 2053343.82 E. 376062.48
19. N. 2053351.12 E. 375930.43
20. N. 2053360.14 E. 375920.94
21. N. 2053393.65 E. 375959.59
22.N. 2053411.22 E. 375961.91
23.N. 2053423.78 E. 375961.55
24. N. 2053433.32 E. 375959.30
25.N. 2053461.25 E. 375941.76
26. N. 2053470.43 E. 375932.91
5. Area : 1,606 Hector
6. Remarks: Area reserved as SW-3 as per
sanctioned
Development Plan
IName : Ganeshkhind Garden
2.Location : Mahatma

PhuleKrushiVidyapeeth, Pune

3 District : Pune

4. GPS Co-ordinates Boundary Points

26. N. 2053446.26 E. 376090.82
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27.N. 2053414.75 E. 376176.23

28. N. 2053395.01 E. 376295.17

29. N. 2053383.22 E. 376293.79

30. N. 2053402.20 E. 376175.80

31. N. 2053434.01 E. 376088.38.
5. Area: | 0.258 Hectare
6. Remarks: Area reserved for 12-metre wide D.P.
road as per

sanctioned Development Plan

Therefore, in accordance with the said reservation and
considering the necessity and requirement of having
an S.T.P. at this location, with the objective of
reducing the pollution occurring in the Mula River,
Pune Municipal Corporation has included the said
S.T.P. in the ambitious project of the Government of
India. However, now, in accordance with your
Gazette, the Hon’ble Executive Council of Mahatma
PhuleKrushiVidyapeeth has prohibited carrying out

works at the said location.
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With regard to this project, repeated inquiries are
being made at the level of the Central Government,
and due to the delay occurring in completion of the
project, the concerned officers of the Government of
India have expressed strong displeasure and have
issued instructions to Pune Municipal Corporation to
start the said project immediately. In such
circumstances, if the reserved area for the sewage
treatment plant and the reserved area for the
connecting road as shown in the Development Plan
earlier sanctioned by the State Government are

excluded, the said project will proceed.

At the above location, a sewage pumping station of
Pune Municipal Corporation has been operational
since the year 2004—05. The newly proposed sewage
treatment plant is an extension thereof. Considering
the No Objection Certificate issued in the year 2019
by Mahatma PhuleKrushiVidyapeeth, Rahuri, and
similarly the approval granted by the Government of

Maharashtra in the year 2017 to the Development Plan
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and the reservation of Pune City, the proposed sewage

treatment plant stands committed.

Therefore, upon consideration of the above matters, a
proposal for exclusion of the SW3 reservation area
admeasuring approximately 1.106 hectares and the
reserved D.P. road of 12 metres width admeasuring
approximately 0.258 hectares (as mentioned in
Schedule 2), as shown in the Government-sanctioned
Development Plan of Pune City, from the concerned
Biodiversity Heritage Area, has been submitted to the
Hon’ble Additional Chief Secretary, Revenue and

Forests Department, under reference No. 2.

Since the notification issued under reference No. 1 has
been issued through your department, it is requested
that the action for exclusion of the above-mentioned

area be carried out through your department.

Kindly note.
Municipal Commissioner

Pune Municipal
Corporation

Enclosed — Entire case
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47 /173
Office of the Superintending Engineer
Sewerage Department (Project)

Pune Municipal Corporation

No. - M.O./SEDP/4299
Date — 06/02/2024

To,

The Hon. Principal Chief Conservator of Forests and
Member Secretary,

Maharashtra State Biodiversity Board,

Nagpur

Subject:

Regarding making necessary amendments in the
notification for excluding the reservation of the
Sewage Treatment Plant and the connecting road
shown in the Government-approved Development

Plan of Pune City from the Biodiversity Heritage Site
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declared at Ganeshkhind, Pune, by exercising the
powers conferred under Section 37 (1) of Section 18
of the Biological Diversity Act, 2002—03, by the

Government of Maharashtra.

Reference:

(1) Notification 1issued in the Maharashtra
Government Gazette, Extraordinary Part 4-A, Year 6,
Issue No. 48, Extraordinary No. 78 (No.

WLP.0518/Pr.Kr.223/F-1), dated 31.08.2020.

(2) Letter of the Office of the Superintending
Engineer, Sewerage Department (Project), Pune
Municipal Corporation, No. Ma/SEDP/1888, dated

18/08/2023.

(3) Letter of the Office of the Superintending
Engineer, Sewerage Department (Project), Pune
Municipal Corporation, No. Ma/Malni (Pr)/2106,

dated 05/09/2023.

(4) Meeting held on 04/12/2023 at 2.00 p.m. under the

chairmanship of the Hon. Principal Secretary
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(Forests), Government of Maharashtra, Mantralaya,

Mumbai.

Sir,

Under the joint initiative of the Government of India,
Japan International Cooperation Agency (JICA), and
Pune Municipal Corporation, Sewage Treatment
Projects are being constructed at 11 locations in Pune
City to reduce pollution in the Mula and Mutha rivers.
Under this project, at Pune, Aundh, Survey No. 25, in
the Botanical Garden of Mahatma
PhuleKrushiVidyapeeth adjacent to Ganeshkhind, an
area has been reserved for a Sewage Treatment Project
(SW3) in the Government-approved Development
Plan of Pune City. Out of this, approximately 25
gunthas of land is in possession of Pune Municipal
Corporation, where a sewage pumping station is

operational.

At present, considering the geographical conditions of

this area and the population, a Sewage Treatment Plant
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of 10 MLD capacity is proposed to be constructed in
the first phase. For this purpose, in addition to the 25
gunthas of land in possession of Pune Municipal
Corporation, an additional 30 gunthas of land from the
reserved area is required. In this regard, Pune
Municipal Corporation has held correspondence and
meetings from time to time with Mahatma
PhuleKrushiVidyapeeth. Accordingly, the Hon.
Registrar, Mahatma PhuleKrushiVidyapeeth, Rahuri,
District Ahmednagar, vide their No.
Kavya/LLand/637/2019, dated 15.11.2019, issued a No
Objection Certificate stating that 30 gunthas of land
would be made available to Pune Municipal
Corporation for the said project, subject to
Government approval, in exchange for construction of
the boundary wall and internal roads by the Municipal
Corporation, with adjustment of the cost from the
compensation amount to be fixed by the Government.
Accordingly, Pune Municipal Corporation, through
correspondence and meetings with the Government of

India and JICA, has obtained approval for establishing
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a 10 MLD capacity project at this location and has

initiated the related works.

While attempting to obtain approval of the Tree
Authority Committee and coordinating with local
authorities for transplantation of affected trees such as
Subabul, Jackfruit, Cashew, etc. under the said project,
it was informed that since the said area has been
declared as a Biodiversity Heritage Site, Pune
Municipal Corporation is prohibited from carrying out
works therein. Therefore, correspondence was made
by this office with the Hon. Registrar, Mahatma
PhuleKrushiVidyapeeth. However, in the 338th
meeting of the Executive Council of Mahatma
PhuleKrushiVidyapeeth, Rahuri, Resolution Item No.
19 (10) was passed stating that, since the area of 0.30
hectare from Survey No. 25 at Ganeshkhind, Pune,
proposed to be made available to Pune Municipal
Corporation for the STP Sewage Treatment Plant has
been declared as a Biodiversity Heritage Site under the
Maharashtra Government Gazette dated 31.08.2020,

and conservation and protection of the said area is
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required, the proposal to make the said land available
to Pune Municipal Corporation is unanimously

rejected.

As per the notification issued in the Maharashtra
Government Gazette, Extraordinary Part 4-A, Year 6,
Issue No. 48, Extraordinary No. 78 (No.
WLP.0518/Pr.Kr.223/F-1), dated 31.08.2020, the
Biodiversity Heritage Site has been declared as per the

Schedule mentioned below.

SCHEDULE -1

Boundary Latitude and Longitude

1. Name : Ganeshkhind Garden

2. Location : Mahatma Phule Krushi

Vidyapeeth, Pune

3. District : Pune

4. Boundaries : (E) Lat. 18.5687

Long. 73.8239 (W)

Lat. 18.5679 Long.
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73.8283 (N)

Lat. 18.5628 Long.

73.8286 (S)

Lat. 18.5630 Long. 73.8222

5. Area (Hec) : 33.01 Hector

6. Remarks : Biodiversity Heritage Site

declared as per Gazette

However, the Government of Maharashtra, vide
Gazette Notification issued under U/S 31(1) of the
M.R.T.P. Act, 1966, Notification No. TPS-
1815/209/CR-69/15/DP-PUNE/Corrigendum/UD-13,
dated 09/10/2017, has approved the Development
Plan of Pune City, wherein, considering the
geographical conditions at the above location,
reservation SW3 for a Sewage Treatment Plant and a
connecting road of 12 meters width has been
approved. The said area is declared as per Schedule —

2 mentioned below.



1. Name

2. Location

3. District

4. Boundary Latitude and Longitude:

604

SCHEDULE —2

Ganeshkhind Garden

Mahatma Phule Krushi

Vidyapeeth, Pune

Pune

(40) N. 2053487.14 E.

(41) N. 2053481.98

(42) N. 2053478.87

(43) N. 2053446.26

(44) N. 2053343.82

(45) N. 2053351.12

(46) N. 2053360.14

(47) N. 2053393.65

(48) N. 2053411.22

(49) N. 2053423.78

(50) N. 2053433.32

E.

E.

375926.86

375963.10

375982.24

. 376090.82

. 376062.48

.375930.43

. 375930.94

. 375959.59

.375961.91

.375961.55

. 375959.30
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(51) N. 2053461.25 E.375941.76

(52) N. 2053470.43 E. 37593291

5. Area (Ha.): 1.606 Hectare

6. Remarks: Area of SW-3 as per sanctioned

Development Plan

1. Name : Ganeshkhind Garden

2. Location: Mahatma PhuleKrushi

Vidyapeeth, Pune

3. District: Pune

4. Boundary Latitude and Longitude:

(19) N. 2053446.26 E. 376090.82

(20) N. 2053414.75 E.376176.23

(21) N. 2053395.01 E. 376295.17

(22) N. 2053383.23 E. 376293.79

(23) N. 2053402.20 E.376175.80

(24) N. 2053434.01 E. 376088.38
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5. Area (Ha.): 0.258 Hectare

6. Remarks: Area of 12 m D.P. Road as per

sanctioned Development Plan

Therefore, in accordance with the said reservation and
considering the necessity and requirement of having
an S.T.P. at this location, with the objective of
reducing the pollution occurring in the Mula River,
Pune Municipal Corporation has included the said
S.T.P. in the ambitious project of the Government of
India. However, now in accordance with the Gazette
referred to at Reference No. 1, the Hon’ble Executive
Council of Mahatma PhuleKrushiVidyapeeth has

prohibited carrying out works at this location.

With respect to this project, repeated queries are being
raised at the level of the Central Government, and due
to the delay occurring in completion of the project, the
concerned officers of the Government of India have
expressed strong displeasure and have issued

instructions to Pune Municipal Corporation to
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commence the said project immediately. In such
circumstances, if the reserved area for the sewage
treatment plant and the reserved area for the
connecting road shown in the Development Plan
earlier approved by the State Government are

excluded, the said project will be able to proceed.

At the said location, a sewage pumping station of Pune
Municipal Corporation has been operational since the
year 2004—05. The sewage treatment plant proposed
to be newly constructed is an extension thereof.
Considering the No Objection Certificate of the year
2019 issued by Mahatma Phule Krushi Vidyapeeth,
Rahuri, as well as the reservation in the Development
Plan of Pune city and the approval granted by the
Government of Maharashtra in the year 2017, the
proposed sewage treatment plant has become

committed.

Therefore, upon consideration of the above facts, the
matter regarding exclusion of the SW3 reservation

area admeasuring approximately 1.606 hectares and
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the reserved area of the 12 m wide D.P. road
admeasuring approximately 0.258 hectares (as
mentioned in Schedule 2) from the concerned
Biodiversity Heritage Site, which are shown in the
Government-approved Development Plan of Pune
city, has been submitted to the Hon’ble Additional
Chief Secretary, Revenue and Forests Department,
under Reference No. 2. Further, under Reference No.
3, the matter has also been submitted to the Hon’ble
Chief  Secretary (Forests), Government of

Maharashtra.

Accordingly, under the chairmanship of the Hon’ble
Principal Secretary (Forests), a meeting was convened
on 04/12/2023 at 2.00 p.m. in his chamber, First Floor,
Mantralaya, Mumbai, regarding the proposal for
exclusion of the area of the sewage treatment plant and
the connecting roads shown in the approved
Development Plan of Pune city from the declared

Biodiversity Heritage Site at Ganeshkhind, Pune.
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In the said meeting, as the Government of
Maharashtra had granted approval in the year 2017 to
the area reserved for sewage treatment in the
Government-approved Development Plan of Pune
city, the said sewage treatment project has become
committed. Further, this project being implemented by
Pune Municipal Corporation from the funds received
from the Government of India is an environment-
friendly and ambitious project, and the Mula- is

extremely necessary to be achieved.

Similarly, most of the trees situated in the above
reserved area are Subabul and fruit-bearing trees, and
as they are not included in the endangered species
category, removal of Subabul trees and transplantation
of fruit trees elsewhere by Pune Municipal
Corporation is possible. Although the area of 33.01
hectares at Ganeshkhind Garden, Pune, under
Mahatma Phule Krushi Vidyapeeth, has been declared
as a Biodiversity Heritage Site by notification dated
31/08/2020, as per the Development Plan shown under

Pune Municipal Corporation, it is proposed to
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implement the project of construction of a sewage
treatment plant and a connecting road at the said
location. For this purpose, if required, a site inspection
of the area proposed for the sewage treatment plant in
the presence of representatives of the Forest
Department and the University should be carried out,
and a comprehensive proposal regarding necessary
amendments to the notification of the said heritage
area should be submitted by the concerned agency
through the Maharashtra State Biodiversity Board, as

directed by the Hon’ble Principal Secretary (Forests).

Accordingly, on 19/01/2024 at 11.00 a.m., a joint site
inspection was carried out by the representatives of the
Hon’ble Chief Conservator of Forests (Regional),
Pune, representatives of the Botanical Garden, Aundh,
Pune, and the concerned officers of Pune Municipal
Corporation, and the report thereof is yet to be
received from the Hon’ble Chief Conservator of
Forests (Regional), Pune. Considering the urgency
and necessity of the said work, the above proposal is

being submitted to you on the assurance that the report
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from the Hon’ble Chief Conservator of Forests

(Regional), Pune will be received.

Therefore, it is requested that, after obtaining the
approval of the Maharashtra State Biodiversity Board,
Nagpur, the matter be submitted for approval to the
Hon’ble Principal Secretary (Forests), Government of
Maharashtra, Mantralaya, Mumbai, for carrying out
the necessary amendment in the said Gazette by
excluding the SW3 reservation and the 12 m wide
connecting road (Schedule 2) at the above-mentioned
location from the Biodiversity Heritage Site (Schedule
1) declared under the notification published in the
Maharashtra Government Gazette, Extraordinary Part
4-A, Year 6, Issue 48, Extraordinary No. 78 (No.

WLPG-0518/Pr. No. 223/F-1), dated 31/08/2020.

Yours faithfully,

Municipal Commissioner

Pune Municipal Corporation

Enclosure: The Entire case

Received:
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(Signed)
26/02/2024
Maharahtra State Biodiversity Board

Jaivvividhata Bhavan Civil Lines,

Nagpur 40001

43 /177
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Office of the Superintending Engineer

Sewerage Department (Project)

Pune Municipal Corporation

Outward No. — Anima (J) / Mal / 4529 :

Date: 23/02/2024

To,

The Principal Chief Conservator of Forests and
Member Secretary,

Maharashtra State Biodiversity Board,

Nagpur

Subject:

Regarding carrying out necessary amendments in the
Notification for excluding the reservation of Sewage
Treatment Plant and approach road shown in the
Government-approved Development Plan of Pune
City from the declared Biodiversity Heritage Site at

Ganeshkhind, Pune, by exercising the powers
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conferred under Section 37 (1) of the Biological

Diversity Act, 2002 (18 of 2003).

Reference:

(1) Government of  Maharashtra Gazette,
Extraordinary Part IV-A, Year 6, Issue 48,
Extraordinary No. 78 (No. WLP. 0518/Pr.Kr. 223/F-
1), Notification published in the Gazette dated

31/08/2020.

(2) Letter of the Office of the Superintending
Engineer, Sewerage Department (Project), Pune

Municipal Corporation, Outward No.

Ma./SEDP/1888, dated 18/08/2023.

(3) Letter of the Office of the Superintending
Engineer, Sewerage Department (Project), Pune

Municipal Corporation, Outward No. Ma./Malni

(Pr)/2106, dated 05/09/2023.

(4) Meeting held on 04/12/2023 at 2.00 p.m. under the

chairmanship of the Hon’ble Principal Secretary
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(Forests), Government of Maharashtra, Mantralaya,

Mumbai.

(5) Proposal submitted by the Hon’ble Municipal
Commissioner, Pune Municipal Corporation vide

Outward No. Ma./SEDP/4299, dated 06/02/2024.

(6) Opinion received from the Hon’ble Deputy
Conservator of Forests, Pune Forest Division, Pune
vide Outward No. B/Kaksh-4.2/Jamin/4777/2023-24,

dated 22/02/2024.

(7) Letter of the Hon’ble Registrar, Mahatma
PhuleKrishiVidyapeeth, @ Rahuri, Outward No.
Administration/Astha/Pune Municipal Corporation-

JICA/21/2024, dated 21/02/2024.

Sir,

By exercising the powers conferred under Section 37
(1) of the Biological Diversity Act, 2002 (18 of 2003),
the Government of Maharashtra has declared the

Biodiversity Heritage Site at Ganeshkhind, Pune. In
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respect of excluding the reservation of the Sewage
Treatment Plant and the approach road shown in the
Government-approved Development Plan of Pune
City from the said Biodiversity Heritage Site, the
Hon’ble Principal Secretary (Forests), Government of
Maharashtra, Mantralaya, Mumbai, in the meeting
referred at Reference (4), has issued directions that “if
required, a site inspection of the area proposed for the
sewage treatment plant should be carried out in the
presence of representatives of the Forest Department
and the University, and a complete proposal regarding
the necessary amendments in the notification of the
said heritage site should be submitted through the
Maharashtra State Biodiversity Board by the

concerned agency.”

Accordingly, as per Reference (5), the said proposal
duly signed by the Hon’ble Municipal Commissioner,
Pune Municipal Corporation has been submitted to
your office. However, since the site inspection report
from the office of the Hon’ble Chief Conservator of

Forests (Regional), Pune was not received at that time,
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the same was not included in the proposal. The said
report has now been received as per Reference (6), and
the same is being forwarded herewith as an enclosure.
Further, as per Reference (7), the Hon’ble Registrar,
Mahatma  PhuleKrishiVidyapeeth, @ Rahuri  has

conveyed preliminary consent in this matter.

You are therefore requested to include the said report
in the original case and proceed with further necessary

action.

Submitted for kind information.

(Signed)

RavindraBinwade

Additional Municipal Commissioner (J)

Pune Municipal Corporation

22/02/2024

Enclosures:

Reference (6) — Report

Reference (7) — Letter
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F.No. J-27017/3/2012-NRCD-II
Government of India
Ministry of Jal Shakti
D/o Water Resources, River Development & Ganga Rejuvenation
National River Conservation Directorate

1StFloor, Pt. Deendayal Antyodaya
Bhawan CGO Complex, Lodhi
Road, New Delhi — 110003

Dated: 20" February, 2024

To,
Shri Vikram Kumar,lIAS
Pune Municipal Commissioner,
Shivajinagar ! i » _
Pune-411005 P A < (D
Email: mco@punecorporation.org — TR (R TR NS

Sub: Pollution abatement of river Mula-Mutha at Pune,
Maharashtra’ under NRCP-Issues pertaining to
acquisition of land for the 10 MLD STP at Botanical

Garden.

Sir,

This is in connection with the issues pertaining to acquisition of
land identified at Botanical Garden for construction of 10 MLD capacity STP
where due to declaration of Biodiversity Heritage Site by the State of
Maharashtra, construction activities have not started till date. This issue

th th
was discussed during the 5 Steering Committee meeting held on 20
October, 2023 at Pune and during other meetings held thereafter.

2. It is informed that Secretary, D/o Water Resources, RD & GR, Ministry
of Jal Shakti, vide letter dated 05.02.2024 (copy enclosed), communicated
with the Chief Secretary, Government of Maharashtra, for his intervention in

this regard.

3. You are requested to kindly update the latest status regarding
start of work on the site.

'\:‘JCR—} / '{}ﬁ*-—m / g.ﬁﬁ:;} ‘
Enclosed: As Above i us wroms wefe oo @WZ/

2012|202
Anjani Prasad Singh

rr’ﬁ/;ﬁ
W/ ' Scientist-E
}y& - |

13397
| 4220

A4
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DEBASHREE MUKHERJEE LTS
GOVERNMENT OF INDIA
'ﬂlaa MINISTRY OF JAL SHAKTI
SECRETARY DEPARTMENT OF WATER RESOURCES
RIVER DEVELOPMENT & GANGA REJUVENATIO
D.O. No. J-27017/3/2012-NRCD-II 5" February, 2024

’éeﬂj‘( /’('/:- ;
As you are aware, the Ministry of Jal Shakti sanctioned a project
“Pollution Abatement of River Mula-Mutha at Pune” under the Centrally
Sponsored Scheme of National River Conservation Plan (NRCP) in March
» 2016 at a cost of Rs. 990.26 crore with loan assistance from Japan
' International Cooperation Agency (JICA). The project involves
construction of 11 sewage treatment plants (STPs) of total capacity 396
MLD and laying of 113.6 km sewer line in the Pune Municipal Corporation

(PMC) area.

2. The project is being regularly being monitored by the Prime
Minister’s office. From the status report, it is observed that the overall
progress of the project is substantially slow, which needs to be

expedited.

3. As far as the construction of STPs is concerned, about 20%
physical progress has been achieved so far. Further, it has been
gathered that work for setting up a 10 MLD capacity STP at Aundh,
within the Biodiversity Garden has been put on hold as the site was
declared as Biodiversity Heritage Site by the State of Maharashtra. This
could further delay implementation of the project. Therefore, your kind
intervention in this matter is requested; so that, it is resolved at the
earliest for timely completion of the Project.

A/.»..Eﬁ: /Qﬁ a~ols .

Yours sincerely,
7 TAA

(Debashree Mukherjee)

Dr. Nitin Kareer,

Chief Secretary,

Government of Maharashtra,
Mantralaya, Madame Cama Road,
Mumbai-400032.

3

o4 ¥Ife wa, 7 AR, € fReeN-110001 / Shram Shaki Bhawan, Rafi Marg, New Delhi-110001
Tel.: 23710305, 23715918, Fax : 23731553, E-mail : secy-mowr@nic.in, Website : hitp://www.mowr.gov.in
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Government of Maharashtra
Mahatma Phule Krishi Vidyapeeth, Rahuri
Office — Deputy Registrar (Administration)
Mahatma PhuleKrishiVidyapeeth, Rahuri
Telephone No.: 02426-241366 / 243229
E-mail: dradmnmpky@rediffmail.com
Address: Central Campus, Administrative Building,
Mahatma PhuleKrishiVidyapeeth, Rahuri,
TalukaRahuri, District Ahmednagar — 413 722

No.: Administration/Astha/Pune Municipal

Corporation—JICA/21/2024
Date: 21/02/2024

To,
The Hon’ble Commissioner,
Pune Municipal Corporation,

Pune

Subject: Regarding making available 30 Gunthas area
from Survey No. 25 of the Divisional Agricultural

Research Centre, Ganeshkhind, Pune for STP
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(Sewage Treatment Plant) to Pune Municipal

Corporation, Pune.

Respected Sir,

A proposal was received from Pune Municipal
Corporation for construction of a Sewage Treatment
Plant of 10 Million Litres per Day (MLD) capacity
under the National River Conservation Scheme for
controlling pollution of the Mula-Mutha River (JICA
Project) within 30 Gunthas land from Survey No. 25
of the Divisional Agricultural Research Centre,
Ganeshkhind, Pune, and for making available the said

30 Gunthas land for the said purpose.

Regarding whether the said 30 Gunthas land proposed
for the JICA Project should be transferred or not, a
proposal was placed for approval before the meeting
of the Executive Council of the University held on
28/03/2023. As per the said resolution, it was noted

that the area demanded by Pune Municipal
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Corporation, Pune, i.e. 30 Gunthas land for the STP
(sewage treatment plant) from Survey No. 25 property
at Ganeshkhind, Pune, has been declared as a
Biodiversity Heritage Site under the Government of
Maharashtra Gazette dated 31/08/2020. Since the said
land falls under the Biodiversity Heritage Site, and
conservation and protection of the said area is
necessary, the Executive Council of the University has
rejected the proposal to make the said land available

to Pune Municipal Corporation, Pune.

Thereafter, for the purpose of transferring the said land
for the JICA Project, a meeting was held through
virtual mode on 04/12/2023 among the Hon’ble
Secretary, Forest Department, Government of
Maharashtra, the Hon’ble Secretary, Biodiversity
Board, representatives of Pune  Municipal
Corporation, and concerned officers of the Divisional
Agricultural Research Centre. In the said meeting, the
Hon’ble Secretary, Forest Department, Government of
Maharashtra suggested that Pune Municipal

Corporation should submit a recommended proposal
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for the said land with the permission of the Hon’ble

Secretary, Biodiversity Board.

Therefore, if Pune Municipal Corporation submits the
proposal through the appropriate channel and efforts
are made at your level to obtain approval from the
Biodiversity Board, it would be more useful. If
approval is received in this matter, the said proposal
will be immediately submitted for approval before the
Executive Council and the Agricultural Council of the

University.

Therefore, with reference to the subject mentioned
above, you are respectfully requested to kindly carry
out necessary action for obtaining the required
approval through your guidance from Pune Municipal

Corporation.

Vitthal Shirke
(Registrar)

Mahatma Phule Krishi Vidyapeeth,
Rahuri
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Copy for information:

(1) The Hon’ble Director of Research,

Mahatma PhuleKrishiVidyapeeth, Rahuri — submitted

respectfully

(2) Personal Assistant to the Hon’ble Vice-Chancellor,

Mahatma PhuleKrishiVidyapeeth, Rahuri — for

information

(3) Associate Director of Research,

Development Centre, Ganeshkhind, Pune — for

information and necessary action
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iR HOt Fr=a.
Had - 1. W1, S, HETe § F9 s, 1 aaraeis L.
F1e /FHIA/539/R028, [T, 24/22 /028 W TH. (3.5, &¢)
R. A1, HETdTicsHh g, JU1 AT 91 95, S, 9,971, /919 &3¢,
fg. o4/ 28 /R08R. (4.5, §§)
3. &1 WITRLT [T, QU1 H9T i1 GRaTal S, 5131, /42 oy,
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22, HI. FSUMEd, FEIHT §S FHl fAadis Tl 9 qF L%, JamEA/
TR/ J01 TAYI-ST9HT /9 /0%, Al 32 /0% /0%, (4.3, :¢)
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TEH § F9 framdis, Tgll 919 SIed {3, R0 /0c /03¢ TS ST
d5.

HElqd,
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HRIESTE $g AEAFSA 4. 28/0t /0% Tl Hll MBS A T GLHTAT (S9H)
FTETA Thed THIT 4% TH IgE MH SI0TR MY, JIed e Fe-TT [T (T9g)
€4% TEURTE TE, ¢¥2.9R HI d JU1 HEFTRANGHA! Gl 24% WU LE. 29¢. 48 FIL! Il
Y. IR H) T8 &N o el FATETTE SIEHHE %, 9¢ TR aieiha Ied 99
STETfAd STHST 2o TH.UH. Y. A=A HATATT FEiHdu] FehedT=a1 SIET "Rl J8is GH1EEl

TR TheAT=AT HIAT FEIGR S5, 3939, 3. 03 /03 /033 el ¥, TWRE H21S dlrme
AN G (. 2.) T 20T A1 IR T FTHEI FHIATTH AT 0’4 Thdl A, TN Toheqiciid
2o fEeRTul Resraroll LI Hg T HTH & 3R Ja0d 2o .9, 81, HHIH! A1 ha e
HSTaTTt TR HZT FTH TE FLIAEIS! T8 AI-EThd TAGHR G [SHM 2o TH. T &1, &/aa=n
fei Sfres $RRETRM, Selee, 95T 9 Gz sEfeorariam F1H U1 EiTes TR, AUy €2 . §
=1 Y A, GEART €A S, T dEinad S, gO qi a:Rerdia an g
33,02 TR  HF HENIE ZEATAT TAVATHS Fafferad &5 U S Fuard 1S Shedm
TR AT STHA ST THeqTaTa! 8Riaid Hldl JUIR TGeaTY Feblae e, ATHR TaT HY

g, iy, G 4. 4 T0S AEH §S T adieren Sfws med 49 U T
T T RIS HSTIN0T S0 ShedTE 8] (SW3) 2,608 B9 § AISTeadi
0, Ru¢ FFER STH THT 8¢k Y T ST & M, AT FHN 4 5 &F Y01 HA9 =1 76
e Al T WEM 9 ooy UEH HEIeId IR, G:RudE @ RS Wi
RUTITHR SHEETHTI T2 0T ¢o TH.US. Sl ST HSTATon &1 Shed araudrd JuTY
ST, CATHRAT ST ST 2o 75 SR & e FTE2TS AL,
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e 19 HETH §5 Pl [adis ai §Had QU BRI RIIEah debide! Teae aad
d5H1 U M1, TGHR A, FHHE, AL § F91 fandis, Ted, Riean s i g
T . ¢ 3T o T[S ANTI I ThedTdd! "EEiaRa FUGT FEeaTd 3T 33 1 TUGHR
il Eomr=ar HiseeaT=a1 THAH TTaE F6d HETNSHHEH THAT R 7 Sfavid T ataofi= wm
F&A QUGN 95T J JMEA AFFAE i U IO FEiieHhy SYSH F6d Ui, A1-80hd I5

TG ITEEA T1. TEATSH g, J01 Fil @ F. R A4, “aX ISP FST SIS
diariia et 7 e Flra $3© THER HieesT @ g2l Higeat a1 AuR A, devtfea
T TN HSe! T FEA 21 T SR F ATHHIEIE] ST @ &1 6 ST S Jeest

HETH e & Friehe=T ddwiivid Wehed (Vital Public Projects) 3T, q69 §e fShTor
A T AU FAT T FIO ATEd A1, e, & TR0 G i @ . 3
TR TS TMeas! T 89 gl JUS &R 8. Hol-Gal =1 SgyunaTEd
H, T3S UlH A Aol U1 ARG (o6, 211 4es 3T Tet Fehed e iaedr- Agr Jgyul

I G, 4 Aol Preswamdics Tl FEHu FEre! Jul HemTRaTeH a1 ST
Iy Feed 201 HHT (GURTE F91 @i g giq @2 . ¢ oy fafea s s FoaEEd
FB(AS Bld. HNIHTH T T q9R FULI TS TGl Tal sl =1 (30 Is) &=
TG ThH SAd! [IhTd HH (RUGE LE. .20 RIS FOIH HI. HETIISHE T A1
§/3¢R, [ 18/0R/R033 Y W ficsedl oM. A6 ATaTad Wl FOErd, Al §& FH
feradts, T Fie GaH . 4 I Fes(HuaTd TS AR

3T /., [y, FEThes A & 817 HEWIE TG Starferad Sl &7 Siid FHioss ST
TE FS IR,

AT SUUE FSHTUN G0 HATHRS SEdiaid 4 7 SRTHEE §H Qo0 QA Hesqro gt
I FEG 2ME. T Ro0 T AGiATad HSA! HThd S1Efehe TMed & Safafaddr aRar &
e FLATT ANSHI0N GO & A J R eI el SW3 &g R Hl. &g
S, TrETEd THU TAR 2.¢kY T, &7 IR ST, FHIS STSTHES R & & T30l
AMETIF &I, JAI ST TH NS Gl S & & o1 HAYr=AT Theqrera! Ju1 HadHs

FEGN GRS, FRIHT S ! [dis, gl gi=an @ %, © =47 SUaTgHR SRatad o7 377,
A, Ry TEREE dedie Adfme A Jdies Aol TEH FE AR ST St

24|
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AT &Y TS0 FUA HERIE Tsq AFSal Hess Ar=arhe TEYUEl Hesl STadl AT, TaH
eI § FHI frandis, Tgd aiaeio HEw UREE 2. i AT AT &1 STy o,

HeX THeATE e id Sed Al Al HNed aisaThed JRaR TSYUEl &d S,
qETEd $F AEAMGSIS A1, g, St Hed, WRd SehR aiH) A, J&d ad, 7ERIg e
SRSl Wl HISTHHINE 16 Eudr Il Tgd A=l e YR 0 JaurEy qEeEE

Ao G AN &5 Aaar aNal S eBuiETEd Ul HER TR Hhd
QIEGUE HLUHTA TS| ST HI, N G (F9), HENE T BT, Qe Tl J15RaT Sazaabdl
FGATT FAIFT F7 FEANAA SIS G 7 [T T [ 7 Flatdi=ar Foedia
RIS F&F TG TRET GAT HRGIATE HTTH GURO FOTTTT IR AT
ST 1. T JE TIEET q1 Gy A HENE Ted S e Hees, AT i A1-80Hd
95 |1, 4T G (39), HEgS 9 aHiEET, Hed, GuE aahe Had . Q I HIg $o0 oY
AGER HEge d TR HIEaE] §6 TR,

T THUT W1, FHEE, FE S FH andis, T Fiv @ &, 22 oy, “EeTAl
st gaia s W, afve, A9 ffraa de ai= wamei| qol SeRdTeR JTet
3T @, |fE, a9 R, AR T i RS, al @ #EeER qifedEe Jieed Jed &l
HRTIA ST TG FUATd A9 AT A R Hees ai=wer Hadl fHestleTed HTded] Taed
qg & A fren vl sga e s Iugw &, onl Redl o, aewa A
RrsTeare G SR dchTss A= FEEr 9Ree 9 N IRy AT Jet FUEd

SATESTHT G 5, R = A1, N JEH FIEREF a1 956 9ie, TERTg TS, Sataferdar
Tiews, ANTR T “R. 1’ /0t/R0k% B ST HIH TRINTAR TG 8 AN TEHT
FETHA HEFRRAISHST EEiaiia HLoT=a=T 999 ot ol T9ear EET Qv e o,
forulg SqeaFa TN O A 91 FRIGATE SR STt 2rErRS GaiRd S TBfeeams
AR AR, T8 1. FSEE, HElcH §o FY1 i T Faiacs .

IR e A, TR, TR S FYl farandts, Tl af< @Had 2, R0 /o¢ /R0 st Tl
9 N AT FISAT S5HIA T FeaIgaR W %, 23 I HETH $ F91 farndis, Tgh
T SETA TS HTH! dedd: IS [GSo! I & &6 eA Shiidews IR Adis
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FSH /1 JAR ANTS: SEAaUl FLOATH TR FOHTH! HETTioshed Teqrd |lel FUH 3
TGHR Hel TEATE |G Fd SR,

a0 T TS SO S8 o9 T4, Ry, RIS 1S S A 99 qot e
Tl FOHA RIRRRI 509 FEFEN IREGHeA F6A A0S Sazd® oo & &
Mo IR A FBHH 1/ TaR TS del JU1 FeFRITSHE fHeo e o, a8
¢R HY. 1.9, T o.Ru¢ &, ST SN drdl SUETEd SR REe, Halc o 9 faandis,
STT=H QU1 HETAIe FHesldedrd Jeies HEaTe! mﬁmﬂaa@w

1.9, FB14; /,
i o BRI

FETSICr S
Ut HETR RIS
Sd - ¢. |1, 9raa, FH R,
HTeTH T TS, HeE goo 033
R. HI. HEENIGH
W.HL.G LR,
T HTHT TS, Gg Yoo 03R
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Office of the Superintending Engineer

Sewerage Department (Project)

Pune Municipal Corporation

Ref. No. — Ma.Aa./Sewerage (Project) (2535

Date: 30 AUG 2024

To,

The Hon. Registrar

Mahatma PhuleKrushiVidyapeeth,

Rahuri, District Ahmednagar

Subject:

Regarding advance transfer of 0.30 hectare area to
Pune Municipal Corporation from the reservation of
Sewage Treatment Plant shown in the Government-
sanctioned Development Plan of Pune City, at Aundh,
Survey No. 25, Ganeshkhind, being one of the Sewage

Treatment Plants being constructed at various
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locations in Pune City jointly by the Central
Government, Japan International Cooperation

Agency, and Pune Municipal Corporation.

Reference:

(1) Letter of the Hon. Registrar, Mahatma
PhuleKrushiVidyapeeth, Rahuri, Ref. No.
Ka.Vya./Land/637/2019, dated 15/11/2019. (Page No.

68)

(2) Letter of the Hon. Municipal Commissioner, Pune
Municipal Corporation, Ref. No. Ma.Aa./Paapu/6381,

dated 05/11/2019. (Page No. 66)

(3) Permission of the Tree Authority Department,
Pune Municipal Corporation, Ref. No.

Vru.Pra.Ja./5107, dated 18/10/2022. (Page No. 64)

(4) Letter of the Hon. Associate Research Director,
Divisional Agricultural Research Centre, Aundh,
Pune, Ref. No. Sarsars/Vikrusranke/Architecture
Department/50/2022, dated 12/04/2022. (Page No.

60)
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(5) Letter from the Office of the Superintending
Engineer, Sewerage Project Department (Project),

Ref. No. 2199, dated 16/02/2023. (Page No. 52)

(6) Letter of the Hon. Associate Research Director,
Divisional Agricultural Research Centre, Aundh,
Pune, Ref. No. Sansars/Vikrusranke/Land
Availability/2372/2023, dated 23 February 2023.

(Page No. 50)

(7) Letter of the Hon. Associate Research Director,
Divisional Agricultural Research Centre, Aundh,
Pune, Ref. No. Sansan/Vikrusranke/Architecture
Department/249/2023, dated 30 May 2023. (Page No.

48)

(8) Government of Maharashtra, Revenue and Forest
Department, Ref. No. Meeting/1023/Pr.No. 282/F-1,

dated 03/01/2024. (Page No. 36)

(9) Letter to the Hon. Principal Chief Conservator of
Forests and Member Secretary, Maharashtra State,

Nagpur, Ref. No. MarajaiViman/Ganeshkhind/Cell-
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3/970/2023-24, Nagpur-440001, dated 19/03/2024.

(Page No. 18)

(10) Letter of the Hon. Secretary, Government of
India, Ministry of Jal Shakti, Department of Water
Resources, River Development and Ganga
Rejuvenation, Ref. No. D.O. No. J27017/3/2012-

NRCD-II, dated 05/02/2024. (Page No. 22)

(11) Letter of the Hon. Registrar, Mahatma
PhuleKrushiVidyapeeth, Rahuri, Ref. No.
Administration/Aastha/Pune Municipal Corporation-

JICA/27/2024, dated 21/02/2024. (Page No. 28)

(12) Letter of the Maharashtra State Biodiversity
Board, Nagpur, Ref. No.
MarajaiViman/Ganeshkhind/Cell-3/318/2024-25,

dated 11/07/2024. (Page No. 12)

(13) Meeting held on 20/08/2024 in the chamber of the
Hon. Registrar, Mahatma Phule Krushi Vidyapeeth,
Rahuri, with the Superintending Engineer, Sewerage

Project Department, Pune Municipal Corporation.
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Sir,

Under the River Improvement Project, the Ministry of
Environment, Forest and Climate Change,
Government of India, Japan International Cooperation
Agency (JICA), and Pune Municipal Corporation are
jointly constructing Sewage Treatment Plants at 11
locations in Pune City. The project plan amounting to
X990.26 crores submitted by Pune Municipal
Corporation was approved by the Central Government
on 14/01/2016, and 85% of the project cost is to be
funded by the Government of Japan (JICA).
Accordingly, the Central Government’s share (grant)
is 85%, i.e., X841.72 crores, and Pune Municipal
Corporation’s share is 15%, 1.e., X148.54 crores. As
per Attachment No. 18 of the tripartite agreement
executed at the time of granting approval, the
conceptual layout of the proposed 10 MLD capacity
Sewage Treatment Plant at the Botanical Garden has

also been included.
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The work order for the said project has been issued
vide Ref. No. 3737 dated 03/03/2022 to M/s Enviro
Control Toshiba Water Solution (JV), and the
stipulated completion period of the said work is up to
March 2025. Under this project, construction of
Sewage Treatment Plants at 10 locations is in
progress. For commencement of the remaining 10
MLD capacity Botanical Garden Sewage Treatment
Plant, on the basis of the No Objection Certificate
received, work for establishment of the 10 MLD
capacity project at the said location was initiated. The
design, drawings, topographic survey, geotechnical
investigation, layout, BEP, and site establishment

works for the proposed area have been completed.

However, vide Reference No. (6), the Hon. Associate
Research Director, Divisional Agricultural Research
Centre, Pune, informed that the existing 33.01 hectare
area of the said centre has been declared as a
Biodiversity Heritage Area in the Maharashtra

Government Gazette, and therefore, the land of the
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said farm cannot be transferred for the JICA project.

Consequently, the said work has been stopped.

At Aundh, Pune, Survey No. 25, at the Botanical
Garden of Mahatma PhuleKrushiVidyapeeth, an area
of 1.606 hectares has been reserved for the Sewage
Treatment Plant (SW3) and 0.258 hectares for the
approach road, thus totaling 1.864 hectares, as shown
in the Government-sanctioned Development Plan of
Pune City. Out of this, approximately 25 gunthas area
is already 1in possession of Pune Municipal
Corporation, wherein a sewage pumping station has
been operational since the year 2004. As per the
present geographical conditions of this area and the
population, a 10 MLD capacity Sewage Treatment
Plant is proposed to be constructed in the first phase.
For that purpose, an additional 30 gunthas area from

the reserved land is presently required.

Accordingly, Pune Municipal Corporation has, from

time to time, carried out correspondence and held
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meetings with Mahatma PhuleKrushiVidyapeeth in
this regard. As per the same, the Hon. Registrar,
Mahatma PhuleKrushiVidyapeeth, Rahuri, District
Ahmednagar, vide Reference No. (1), has issued a No
Objection Certificate stating that in lieu of transferring
30 gunthas of land for our project, and subject to
Government approval, Pune Municipal Corporation
may be made available the said land in exchange for
carrying out construction of the boundary wall and
internal roads by the Municipal Corporation, with the
cost thereof being adjusted against the compensation

amount to be determined by the Government.

Accordingly, the Hon. Municipal Commissioner,
Pune, vide Reference No. (2), has informed that for
the said land, dual compensation in the form of both
boundary  wall  construction and  monetary
compensation as determined by the Government
cannot be granted; however, the works demanded vide
the referred letter can be carried out, and the

expenditure incurred thereon shall be adjusted against
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the compensation amount determined by the

Government for the said land.

The said project is an urgent public project (Vital
Public Project). Further, permission has been obtained
from the Hon. Chairman, Tree Authority Committee,
vide Reference No. (3), regarding transplantation or
removal of affected trees at the said site. The project
1s environment-friendly in nature, and after the
Sewage Treatment Plant becomes operational, manure
as well as water will be available for the Botanical
Garden. A case regarding pollution of the Mula-Mutha
River is presently pending against Pune Municipal
Corporation before the National Green Tribunal, and
implementation of this project will help in reducing

river pollution.

For making land available to Pune Municipal
Corporation for the Sewage Treatment Plant at Aundh,
Survey No. 25, the Divisional Agricultural Research
Centre, vide Reference No. (4), had informed
regarding carrying out various development works.

Accordingly, when a preliminary estimate was
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prepared, the Hon. Municipal Commissioner, vide
order No. 6/982 dated 14/02/2023, granted approval
for carrying out development works equivalent to the
valuation amount of the said land (30 gunthas), i.e.

Z5.10 crores. The same was also communicated to the

Hon. Registrar, Mahatma PhuleKrushiVidyapeeth,

Rahuri, vide Reference No. (5).

As the Aundh, Survey No. 25, Botanical Garden area
has been declared as a Biodiversity Heritage Area by
the Government of Maharashtra, the Executive
Council of Mahatma PhuleKrushiVidyapeeth, vide
Reference No. (7), passed a resolution not to transfer
the said land to Pune Municipal Corporation, and
therefore the work was stopped. In the said resolution,
it has been mentioned that it is essential to obtain
guidance from the Maharashtra State Biodiversity

Board, Nagpur.

In fact, in the area of 25 gunthas already transferred to
Pune Municipal Corporation at the said site, a sewage
pumping station has been operational since the year

2004. While declaring the Botanical Garden as a
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Biodiversity Heritage Area in the year 2020, since an
area of about 1.864 hectares (SW3 reservation and 12-
metre wide DP access road) was already reserved in
the Government-sanctioned Development Plan of
Pune City, the said area ought to have been excluded
as a committed development. However, this was
inadvertently not done, resulting in difficulties in
transferring the said land to Pune Municipal

Corporation for the project.

As per the resolution of the Executive Council of
Mahatma PhuleKrushiVidyapeeth, Rahuri, vide
Reference No. (7), follow-up was carried out with the
Maharashtra State Biodiversity Board for exclusion of
the reserved land for the proposed Sewage Treatment
Plant at Aundh, Survey No. 25, Ganeshkhind, from the
Biodiversity Heritage Area. Accordingly, the Hon.
Principal Chief Conservator of Forests and Member
Secretary, Maharashtra State Biodiversity Board, has
granted in-principle approval, subject to obtaining
approval of the Executive Council of Mahatma

PhuleKrushiVidyapeeth, Rahuri, etc.
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Due to delay in the project, repeated follow-ups are
being made by the Ministry of Jal Shakti. In this
regard, the Hon. Secretary, Ministry of Jal Shakti,
Government of India, has apprised the Hon. Chief
Secretary, Government of Maharashtra. Owing to the
delay, strong displeasure has been expressed by the
Central Government, and it is essential that the project
be completed within the stipulated time. If the project
completion is delayed, there is a strong possibility of
substantial escalation in project cost, the financial
burden of which will fall upon Pune Municipal

Corporation and, consequently, upon the citizens.

Accordingly, when Pune Municipal Corporation
pursued the matter for exclusion of the reserved area
from the Biodiversity Heritage Area, the Hon.
Principal Secretary (Forests), Government of
Maharashtra, Mantralaya, Mumbai, issued
instructions that, if required, a joint site inspection in
the presence of representatives of the Forest
Department and the University be conducted, and a

comprehensive proposal for making necessary
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amendments in the notification of the Heritage Area
be submitted through the Maharashtra State
Biodiversity Board. Accordingly, along with the site
inspection report of the Pune Forest Department, a
complete proposal has been submitted, and pursuant
thereto, the Hon. Principal Chief Conservator of
Forests and Member Secretary, Maharashtra State
Biodiversity Board, Nagpur, has submitted a No
Objection Certificate to the Hon. Principal Secretary
(Forests), Revenue and Forest Department,
Mantralaya, Mumbai, vide Reference No. (9). Action
in this regard has been initiated by the Revenue and

Forest Department.

In this matter, the Hon. Registrar, Mahatma
PhuleKrushiVidyapeeth, Rahuri, vide Reference No.
(11), has informed that as suggested by the Hon.
Secretary, Forest Department, Government of
Maharashtra, Pune Municipal Corporation should
submit a revised proposal with the permission of the
Hon. Secretary, Biodiversity Board. If efforts are

made at your level to obtain approval from the



648

Biodiversity Board, it would be more useful. Upon
receipt of such approval, the proposal will be
immediately submitted for approval to the Executive

Council and Agricultural Council of the University.

Similarly, vide Reference No. (12), the Hon. Principal
Chief Conservator of Forests and Member Secretary,
Maharashtra State Biodiversity Board, Nagpur, has
informed the Hon. Registrar, Mahatma
PhuleKrushiVidyapeeth, that as per the joint
inspection conducted on 19/01/2024, an appropriate
decision regarding transfer of the said land to the
Municipal Corporation for the Sewage Treatment
Plant may be taken at your level, and after taking such
decision, a copy thereof be forwarded to this office so
that a revised proposal may be submitted to the

Government accordingly.

Further, as discussed in the meeting held on
20/08/2024 in the chamber of the Hon. Registrar,
Mahatma PhuleKrushiVidyapeeth, Rahuri, vide
Reference No. (13), since the Biodiversity Board has

granted in-principle approval for exclusion of the said
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reserved area from the Biodiversity Heritage Area as
mentioned in the resolution of the Executive Council,
it was decided that Pune Municipal Corporation shall
submit a proposal for advance transfer of the said land
under Section 3(3) of the Agricultural Act.

Accordingly, the present proposal is being submitted.

Therefore, after due consideration of the above facts,
it 1s requested that a resolution be passed by the
Executive Council recommending transfer of the land
reserved for the Sewage Treatment Plant shown in the
Government-sanctioned Development Plan of Pune
City at the Botanical Garden, Aundh, Survey No. 25,
Ganeshkhind, to Pune Municipal Corporation, and
that advance possession of the required 0.30 hectare
area be granted to Pune Municipal Corporation under
Section 3(3) of the Agricultural Act. Further, it is
requested that necessary action be taken to obtain
approval of the Executive Council of Mahatma
PhuleKrushiVidyapeeth, Rahuri, for grant of advance
possession of 0.258 hectare area reserved for the 12-

metre DP road.
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Further, if the priority list of development works to be
carried out at the said site, up to the valuation amount
of the said land, is communicated to Pune Municipal
Corporation, it will facilitate expeditious further

action.

Kindly take note.
Dr. Rajendra V. Bhosale
Municipal Commissioner
Pune Municipal Corporation

Copy to:

(1) The Hon. Secretary, Agriculture Department,
Government of Maharashtra, Mantralaya, Madam

Cama Road, Mumbai — 400 032.

(2) The Hon. Director General,

M.C.A.E.R., Government of Maharashtra,
Mantralaya, Madam Cama Road, Mumbai — 400 032,
for kind orders and necessary action.

Government of Maharashtra
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TERTS W6
HETHT Gt iy faemdte
Frter - TR Sy |ITe &,
TV . : 030-R4E]IY0, UEJWY GO T Sfiy-mse! 1,
HHRI T, :  OR0-UERCOIY ' TGS, qO-%2R08.
O : zars_gkpune@rediffmail.com (FERSY)
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Mahatma PhuleKrushiVidyapeeth
Office — Divisional Agricultural Research Centre
Telephone No.: 020-25693750, 25697460
Fax No.: 020-25698734
E-mail: zars gkpune@rediffmail.com
Address:
Aundh—Khadki Road, Ganeshkhind,

Pune — 411067 (Maharashtra).

Ref. No.: SASANSA/VIKRUSAKEN/Architecture

Department/1117/2024

Date: 23 OCT 2024

To,

The Hon. Superintending Engineer,

Sewerage Department and Project Manager,

JICA Project,

Pune Municipal Corporation,

Pune.
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Subject: Regarding making available 0.30 hectare area
from Survey No. 25 at Ganeshkhind, Pune, for STP
(Sewage Treatment Plant) to Pune Municipal

Corporation, Pune.

Sir,

In respect of the proposal to construct a Sewage
Treatment Plant of capacity 10 million litres (MLD)
under the National River Conservation Scheme for
controlling pollution of the Mula—Mutha River (JICA
Project) by Pune Municipal Corporation, within the 30
gunthas land from Survey No. 25 at the Divisional
Agricultural Research Centre, Ganeshkhind, Pune,
and for making available 30 gunthas land for the said
purpose, a proposal had been submitted by Pune
Municipal Corporation. Accordingly, the proposal for
making available 30 gunthas land was received vide
Pune Municipal Corporation letter No. 2557 dated
16/03/2023. However, since the said 30 gunthas area
was declared as a ‘“Biodiversity Heritage Site” vide
Maharashtra Government Gazette dated 31/08/2020,

and as conservation and protection of the said area is
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required, the proposal for making available the said
area to Pune Municipal Corporation was unanimously
rejected in the (338th) meeting of the Executive

Council.

However, the Hon. Secretary, Forest Department,
Government of Maharashtra, suggested that a revised
proposal for making necessary amendments in the
notification of the said area be submitted by Pune
Municipal Corporation with the permission of the
Hon. Secretary, Biodiversity Board. Further, as per the
letter of the Registrar, MPKYV, Rahuri, Ref. No.
Ka.Vya./LLand/32/2024 dated 23/02/2024, and as per
oral instructions, discussions were held by the
Registrar with the Hon. Deputy Chief Minister,
Government of Maharashtra, regarding making
available the 30 gunthas area from Survey No. 25 at
Ganeshkhind, Pune, for the STP. It was suggested that
the proposal for handing over the said 30 gunthas area
to Pune Municipal Corporation be resubmitted for

approval of the Executive Council.
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If a proposal is submitted by Pune Municipal
Corporation through proper channel and if approval is
obtained from the Biodiversity Board, then, in lieu of
the compensation amount as per valuation to be
determined by the Government for the said 30 gunthas
land, Pune Municipal Corporation shall carry out
development works such as construction of a
protective wall, internal roads, etc., at the research
farm of the Divisional Agricultural Research Centre,
Ganeshkhind, Pune. Subject to these terms and
conditions and subject to approval of the proposal, the
matter was placed for guidance before the Executive

Council in its (341st) meeting.

After considering the matters contained in the said
proposal, the Executive Council has recommended the
submitted proposal for transfer of 0.30 hectare area
from Survey No. 25 at the Divisional Agricultural
Research Centre, Ganeshkhind, Pune, for Government
approval through the Maharashtra Council of
Agricultural Education and Research under Section

(3)(3) of the Maharashtra Agricultural Universities
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Act, 1983, subject to fulfillment of the following

conditions:

(1) Necessary amendments shall be made in the
notification of the said 30 gunthas area and approval

shall be obtained from the Biodiversity Board.

(2) After obtaining the said approval, in lieu of the
compensation amount as per valuation to be
determined by the Government for the 30 gunthas
land, Pune Municipal Corporation shall carry out
construction of a protective wall, internal roads, and
other development works as required at the research
farm of the Divisional Agricultural Research Centre,

Ganeshkhind, Pune.

As stated above, the said resolution has been passed in
the (341st) meeting of the Executive Council of
Mahatma PhuleKrushiVidyapeeth, Rahuri. A copy of
the said resolution is enclosed herewith for your

information.

Please take note.

Yours faithfully,
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Associate Research Director

Enclosure: As above

Copy to:

The Hon. Director of Research,

Mahatma PhuleKrushiVidyapeeth,

Rahuri, for information.
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MAHARASHTRA STATE BIODIVERSITY BOARD
(Established under section 22 of the Biological Diversity Act, 2002)
msbb.ngp@gmail.com; 0712-2522982 / 84; maharashtrabiodiversityboard.gov.in |
Fafafaar wa, w8ma, Risfieeré=g, anrgalaiv Vividhata Bhavan, Kadimbag, Civil Lines, Nagpur440QQAT 7 T2

hTTeh AT/ ToTRITEe/het-3/9 084 /RoR%-34
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FETE IR FROIRRIAT 30 T[S &F T3 URIA SRAETET Ht I
EZUCIERS
e - HEFTRUITSRT SITeR, A O A TRTl/Ia-U 3 i 20/8/0%0.
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U, T A TSTTET HTIhI0T, T=Tg Fdehg ol ol/0]/03% T Hel( U -
sh. NBA/LawGen/9/24.25) |
R&. TETeHT ot i foreie gt i hilerdi ust shHieh qadfasech
T famT 28R f§Hie 33/%0/30R%.

ST T ST FBlauard ad @i, Safafayar sfuftad, o0’ Heie
FHAT 3 3T LT ASfarerdar WehIon, =g, I T 083 ol Aaroiaed
AR TN FUIHH! Shieciod] AFIELIeh TeaR , Haq * it 18 hetedl
31T I AT YelelT HRUATe ST &I STt real SRl ©ie3 Tt sHvar g
3Te.

. Fordred, HeTeHT ot Fut faamdis TEd i i Serer g U i 2 3T
TETTRUTICTeRT STTERT, U1 &1 TTHIeh TERTsY T STHees SAforeh fafererar s @i
T XU GH U U3, Tl ol St foremdis qut e st s
I, TURIGS e Weiel UeTides, TRURIE o e o sifaeh SarEs
GG TS, SIATATE ST, 003 HEIA HoTH 3\ o ANTERIS ol &I
U Safafaedr IR Tt HIvaTEr Tdd 63y UF shich 2 31, fafae qosm
T HRAT WIS hefl. TSN W T SHHih 3 3T RIS e a1 W[,
Stafaferdr TRARYS it UM T, HERTS, ST TTel 9IeT shivand S7Te,
TERTE INHAH T3 U3 ShHieh ¥ g9 Forardd, HeledT §ot ot formmdis el aien
TYHREA TORIRES Te - Yot Fefiet Teg H.34 HEleT 33.0% B & A faiaerd

3. T ST U HRHTRUTTGTeRT ATelT SHTeTeh e HerdTol YERIARUT g 34 T3
& 3T O YRRt HeaT o HaT a1 i<l §I0TR eNUT SHI Sheuarard! get 28 faehroft
HATATOT YRETERTOT ehed U JUIR ATed. TR Tl STaReR 3o T[S g=die
ST STTERIEH ST CThNdl ! HeTcHT ot it [SeNiie AT S §icom
SEd [l hell. T HETcHl §ol S foenfyes qur JiFt S gadioRond R
feeTes, HRRTSE TTHH E&Teid SHvdTeTed , HeTRuTetoh-t AT, YL ahad (a) I
G O AR Y 3T Tamid SheuaTe STTeit. TR RIS S §es U5 shifieh € 373 .
T Wiee (aF) AT Teaeia@rel! Harad [aamm=n . ¥/23/033 st I3 Hdet,
J T JSehie e G T ShHieh \9 3T+ SHIaTEIeTed AT hraictard e,
T R ATER W Yd [T Tl T TR e d Siigesh Garere g
ST TSIl TR hiee] AT ST STURe-med STavaeh GURUN vl
IRl T HRTRUTeT R HERTSE Y15 el HesTHThd |e’ hodreed
frreer e,
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¥, HRTEER AR HeF TRl  STeR, ([0 He I RuIferehl  IiF! e
SHIGAd U AT 3%% &R Qu/2/R0R% TR A 3R/%/R0R% O WSRT ST
TTEvTt Shell - A= IRYUT Sfeatel o W ShHieh ¢ & TAo A1 et |16y
FOICT 3T, F T STESTCIUR  Hie ShotodT INET ®Ie3 &ATeh! (33,08 ¥) 30 TS
& TSI HeATaToT hvarehe fawidl derell 3TR.

G, SUGTERE QU o fomT i e e UF i R S Weaet aifr SeHm
TTefTeiedT STEATFER TS 30 S STHE WIetlel JaTi=l THIA §Id 378, 3Tedel
TEIeTT 3T Tl SHRUAT AUM-AT 30 T[S &AL STa-2, HIN[-2&, BUNI-20, THFHH-L
IeR-2, Tt fora-, FE-¥, =RI-R, SEhel-2, TRNHI-2, YaS-§, SISTR-2 3791 THUT
& eI THEY IR, IO YUl HeHTRUTIChT JreaT A STaeiedl Y TS &med
G- 13 F STEHET-R 3T THUT R, AMTATT ST R T F&7 STHeAT TS heie 2T,
T I E Yo T TRIeT ST TG Thetel 37T,

&  HEIH ol Yl [redie TEY ;T A< W U SHHieh o T shHih ST,
qU} HETHTRUTITeh ATeATehs STEaTel WY shetell 3778, & YATdIeT Hell sl < Ted @reitet
e TS heled! 3.
“qETET AN ATTFT TFHCTTAST ST STt &, ox/ee/e093 vt T,
qferd, YT, FERTS VI, A iE, SardtaEdr qe@, qut qEreane
gTel QYT YU RETRGTer# @IeY FRTar S| AT, qled, a7 9T, 5ERTe
I 1 GEfad. a9 gut HETI Ui arErad i /& q7TE g
QIGY TGN AT TG AAAAEIAT TSer qTeibgT AT [HBviarae Sraear
T T d1 AIAT W vifasal a1 ST ifea S9gaT giser JA9 a1
3IT8; AT HI=AT FIBTIeaTq av HEATd Alehier [enfyar=ar #1d®rt 9Rae a
FIY TR AT AIGY FXVATT 30T

A STEAT AT Il A1 FHrcTard HeH T hieh 32 T8 QURI S
He IS JMHATH gL hI0Td ATl

v, TEA OEAr HeR’l 9 TR ¥ WHddl G Hivd theled! IREReS SEre qut
AT RUTTeheAT HATATOT IR0 ohy o SIS T kel SifaRer ST 9% 74 WA
It Sl HTIET, 003 HefieT FHETT &2 (37) ST UL ST fereIdT Tieehor o
HENIS oY Sia el HeesTehs dehi hell. o SIS 3T shidietard TgY U= shHith
R IO ISR YUI WEFWRUNCIehT AT TfEeT oo Sresierionaerde wefeed!
P TUITSTS o hYUAT STEH. a1 Hrerare T8 U shifih 23 3 Foraad
HETeHT Bl o1 foRmdie gt AT 30 TS &F  SRAoRUneIed Ard o BuiEred
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Shoa [ STUTe ST, U T hTAeTare T U shHieh ¥ 3T W A (S farerdT Teehiot
ITEehg HIIGE RTTSUHT STTe. TS ST el SYehaoT ohwe A1 TgH U= i
QU I T AT HIIEY Shelet 3118, § TSI Ie] Yo TREaerHed @It ieToH Tl
TITRRE Sheledt oTTe.

“Therefore the State and Central Government have the authority to revise or amend

construction project proposals after an area has been notified as a Heritage Site.
However, revisions must comply with relevant conservation laws, environmental
regulations, legal frameworks and conservation objectives to ensure that the
Biodiversity Heritage Sites are not affected.”

el ot Nt foeimdic it 98 uF wHis 8 IS WL 3Tfueth St
nﬂﬁwﬁ*ﬁm qUl TEHTRUTGIshT Ut I 31t g T ofeH Tg 3o TS &
ANfAIeR SHHRRAT BRI hYUATSTS WIATASHT0 RTRRY Shetel! T8,
R, TR 30 T[S &A1 IS AvISH A Yo FUA A § T
R. TR AIAGHER 30 TS ST S H¥ed shiet TSl Joaiche-aR AT
T EATIHAITIR TaR TR T8 QI HAUT g ho MBI,

. T foa= HeTTa YT Wieiier 31t & e STefiF Ug el aleedl TRARIS
BT 3o T[S &1 e uETE PRI F ANl HeRTE ATEAIHS HIEY H0Ad
4 3.

iy I Safafaydr des Wﬁaﬁﬁwa&:ﬁw R00% HEeT HeTH I3 eI

Gl(’il(’l&lHlUI SYIPR \‘Hl‘éd.

23(c) Perform such other functions as may be necessary to carry out the
provisions this Act or as may be prescribed by the State Government.
i)  TETeH Gol Ful foerdis Wgk AT 30 S THY & STvATSIE SH [Sa]
RIS HETcHT ol FHit foradis & qor HeTRUToTeh! AT Heflel shaRAT=r=a 3721
I ST 3TYH Vg 81 AUt ShIaTEl  ShiudTd ATa.
iii) STUSTEREE U AT STESTCITIIT WY, T[S TR SIFTHES \o3 &7 (AT &7 301
HIE  3Tan Hos g&f ST S, Heritage trees and local or native trees), arefd gl
TS HERTS (AR &1 WRETUT & WoreA (PERI) SHIFsT, 032 HelteT aRg =
3T TG, YU HT T RUIeTehell Jeiie RIATRUT & e shivdTaeel shrdale! e
TSR Y,
iv) 30 T[S &7 TSTATHS TURINGES A &l aRAl WS Udlendeh o
URIUTIR gt Sget Bl e,
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v) ST Sefaierydr TR Gt Sata el SEris e SqaeTa=Teh Nl 9

Q023 T ANIRII e TARI holel! 3R, AR TIele] ST aRaa! etedn .

“2(e) The creation of BHS may not put any restriction on the prevailing practices and

usages of the local communities, other than those voluntarily decided by them. The
purpose is to enhance the quality of life of the local communities through this
conservation measure.

6(g) Any project/ activity to be implemented by government practices agency, which
is likely to have adverse impact on the BHS may be avoided.

6(h) Generally no restriction is likely to be placed on the community, on the existing
utilization of resources from the proposed BHS.

6(1) Restriction in form of regulating the use of the resources may be warranted in
some cases and such restriction may be totally voluntary on the part of the community.
6(j) The management structure and utilization of resources for BHS notified on
Government forest areas and other government owned areas will be determined by the

concerned departments of the State Government.”

0. Sglafaydr RIFIH, 00 T HoTH 3\ i el el TRETES Tl
FHOETS TIATTIHIOT SRR ST

37(3) The State Government shall frame schemes for compensating or rehabilitating

any person or section of people economically affected by such notification.

T FUAT SAfSfeTerar TRET T1es ST HATATv I[EIhIUT haTehiNaT 30 TS &3

FBUITESaT ST RTEREEE gl 9//
BRERRCREEARTC RS W‘*

fcferdr :
%, ST, q0T HETRUITCTeR! T Hifeciedd
2. pordree, HeTeHT ol Ful [aemdis Tgt I aiedRes
3. SUSHERETH TR TR, IOt o foramT
¥. fovi s tfyerdt, megel o g faumT, Herer g
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Maharashtra State Biodiversity Board

(Established under Section 22 of the Biological
Diversity Act, 2002)

msbb.ngp@gmail.com; 0712-2522982/84;
maharashtrabiodiversityboard.gov.in

Biodiversity Bhavan, Kadimbag, Civil Lines,
Nagpur — 440001

No. Marajaivim/Ganeshkhind/Room-3/1098/2024-25

Date: 21/11/2024

To,
The Principal Secretary (Forests),
Revenue and Forest Department,

Mantralaya, Mumbai.

Subject :- Regarding approval of the revised proposal
excluding an area of 30 gunthas for the construction
of a sewage treatment plant from the Ganesh Khind
Garden Biodiversity Heritage Area declared under

Section 37 (1) of the Biological Diversity Act, 2002.
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Reference

1. Letter No. MAA/PARYA-53 dated 20/6/2017 from

the Municipal Commissioner.

2. Letter from Registrar, Mahatma Phule Agricultural
University Rahuri No.
SSS/RAKRISMPRA/Biodiversity Centre/981 dated

26/8/2019.

3. Letter No. Marajaivima/Room-

2/Tana2/Ganeshkhind/567 dated 3/9/2019 from this

office

4. Maharashtra Government Gazette Extraordinary
Part 4 A, Year 6. Issue 48, Extraordinary No. 78 (No.
WLP. 0518/P.Kr. 223/F-1), Notification issued in the

Gazette dated 31.08.2020.

5. Commissioner Pune Municipal Corporation letter
No. 2106 dated 5/9/2023 Letter to Hon'ble Principal

Secretary (Forests)
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6. Government Revenue and Forest Department's
Office Letter No. Meeting-10.23/Pra.No.300/F-1

dated 4/12/2023

7. Government Revenue and Forest Department's
Office Government Letter No. Meeting

/10.23/Pra.No.282/F-1 dated 3/1/2024

8. Commissioner Pune Municipal Corporation
Revised proposal as of Official letter No. 4299 dated

6/2/2024.

9. Conservator of Forests, Regional Pune Official

letter No. B/Room-4.2/Land/ 4777 dated 22/2/2024.

10. Mahatma Phule Agricultural University Rahuri
official letter no. Prashasan/astha/Pune Municipal

Corporation-JICA/27 dated 21/2/2024

11. Letter from this office No.
Marajaivim/Ganeshkhind/Room-3/970 dated

19.03.2024
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4
12. Letter from this office No.
Mararjavim/Ganeshkhind/Room-3/220 dated
12.06.2024
13. Letter from this office No.
Marajaivim/Ganeshkhind/Room-3/318 dated
11.7.2024

14. This office's letter No. 404 dated 22.08.2024.

15. Email dated 05/09/2024 from National
Biodiversity  Authority, Chennai (Letter No.

NBA/LawGen/9/24.25)

16. Mahatma Phule Agricultural University Rahuri's
official letter No. SSSVK /sthapatya vibhag /1117

dated 23/10/2024.

In connection with the above subject, it is hereby

informed that as per the guidelines issued by the
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National Biodiversity Authority, Chennai, in the year
2013 under Section 37 of the Biodiversity Act, 2002,
for the declaration of Biodiversity Heritage Sites,
there is a provision to declare an area as a
Biodiversity Heritage Site, provided that the terms

and conditions specified under Rule 2 are fulfilled.

2. The Registrar, Mahatma Phule Agricultural
University Rahuri, having obtained the consent letter
from the Municipal Commissioner, Pune as a local
self-government body under his reference letter No.
1, regarding the declaration of a biodiversity heritage
site, and considering the historical, traditional and
ancestral biological resources found in Ganeshkhind
Garden, which is under the jurisdiction of Mahatma
Phule Agricultural University Pune, submitted a
proposal to declare the site as a biodiversity heritage
site in this office in various forms under reference
letter No. 2, keeping in mind the guidelines of
Section 37 of the Biodiversity Act, 2002.

Accordingly, a proposal was submitted to the
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Government of Maharashtra under reference letter
No. 3, with a view to declaring Ganeshkhind Garden
as a biodiversity heritage site. The Government of
Maharashtra, under reference letter No. 4, notified an
area of 33.01 hectares in Survey No. 25 at
Ganeshkhind Garden Pune under the jurisdiction of
the Registrar, Mahatma Phule Agricultural University

Rahuri as a biodiversity heritage site.

3. However, the Commissioner of Pune Municipal
Corporation has a private sewage treatment plant on
an area of 25 gunthas and to reduce the pollution of
Mula and Mutha rivers in Pune city, sewage
treatment projects are to be constructed at 11 more
places. For that, they need an additional 30 gunthas
of land and for that, they requested Mahatma Phule
Agricultural University to transfer the land. But since
Mahatma Phule Agricultural University Pune refused
to transfer the land. Regarding the intervention of the
Maharashtra Government. The Municipal

Corporation requested the Hon. Principal Secretary
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(Forests) under reference letter no. 5. The
Maharashtra Government held a meeting of the
concerned department under the chairmanship of
Hon. Principal Secretary (Forests) under reference
letter no. 6 on 4/12/2023. And the minutes of that
meeting were sent to this office for action under
reference letter number 7. According to those
minutes, the concerned department inspected the
Mokka site and directed the Municipal Corporation
to submit a complete proposal through the
Maharashtra State Biodiversity Board for necessary
amendments in the notification of the heritage area
by indicating the number of biological resources and

plant species.

4. As per the minutes, the Additional Municipal
Commissioner, (Pune Municipal Corporation) vide
his office letter No. 399 dated 15/1/2024 inspected
the joint site on 19/1/2024 and his complete report
has been submitted to this office vide his letter with

reference number 8. And as per that report, a request
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has been made to exclude an area of 30 gunthas from
the declared heritage site area (33.01 hectares) for

sewage treatment plant.

5. As per the report sent by the Conservator of
Forests, Pune, Forest Department after the field visit
under his reference letter no. 9, the proposed 30
gunthe area includes the following trees. The 30
gunthe area that has been classified and reported
includes a total of 46 trees such as Mango-1,
Cashew-16, Jackfruit-10, Kadunim-1, Umber-1,
Vilayati Chincha-2, Raintree-4, Cherry-2, Jacaranda-
1, Ashoka-1, Subabhul-6, Anjeer-1. Also, in the 25
gunthe area under the control of Pune Municipal
Corporation, it is stated that there are 2 old mango
trees besides a total of 25 trees namely Subabhul-23
and Jacaranda-2. The above trees are stated to be

above 50 years old.
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6. Mahatma Phule Agricultural University Rahuri has
submitted a report to the Commissioner, Pune
Municipal Corporation under reference letter No. 10.
And the following scope has been mentioned in point

number 2 of the letter.

"In order to transfer the said land for the JICA
project, in a virtual meeting held on 04/12/2023
between the Hon. Secretary, Forest Department,
Government of Maharashtra, Hon. Secretary,
Biodiversity Board, Pune Municipal Corporation
and the concerned representatives of the
Divisional Agricultural Research Center, the Hon.
Secretary, Forest Department, Government of
Maharashtra suggested that the Pune Municipal
Corporation should submit a revised proposal for
the said land with the permission of the Hon.
Secretary, Biodiversity Board. However, it is
requested that it would be more useful if the Pune
Municipal Corporation submits a proposal in this
regard in a proper manner and tries to get the

same approved by the Biodiversity Board at its
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level. If approval is received in this regard, the
said proposal will be immediately submitted to the
Executive Council and Agricultural Council of the

University for approval.”

Taking into account the above report, a revised
proposal was submitted to the Government of
Maharashtra under reference letter No. 11 of this

office.

7. Meanwhile, Meghna Bhandari and 4 other NGOs
filed a complaint with the National Biodiversity
Authority and Maharashtra State Biodiversity Board
under Section 61 (a) of the Biodiversity Act, 2002,
demanding that the Pune Municipal Corporation
should not be given additional space for the sewage
treatment plant and connecting road in the heritage
site area declared by them. Accordingly, a request
was made to the Commissioner of Pune Municipal
Corporation under reference letter No. 12 of this

office to inform him about the current status of
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sewage treatment plant. Under reference letter No. 13
of this office, the Registrar of Mahatma Phule
Agricultural University Rahuri was requested to take
an appropriate decision regarding the transfer of 30

gunthas of area.

As informed, guidance was sought from the
National Biodiversity Authority under reference
letter No. 14 of this office. The National Biodiversity
Authority, Chennai has guided this office under
reference letter  No. 15. The following

recommendations are made in the last paragraph.

"Therefore the State and Central Government have
the authority to revise or amend construction project
proposals after an area has been notified as a
Heritage Site However, revisions must comply with
relevant conservation laws, environmental
regulations, legal frameworks and conservation
objectives to ensure that the Biodiversity Heritage

Sites are not affected."
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8. Mahatma Phule Agricultural University has made
the following recommendation to the Hon'ble
Superintendent Engineer, Sewerage Department,
Purna Municipal Corporation, Pune, vide reference
letter No. 16, regarding the transfer of 30 gunthas of
area for additional work, subject to the terms and

conditions.

1. The necessary instructions should be made in the
notification of the said 30 guntha area and it should

be approved by the Biodiversity Board.

2. After the said approval, as per the government will
determine the valuation of the 30 gunthas of land, the
protective wall, internal roads and other development
works as required should be done by the Pune
Municipal Corporation in the area of Departmental

Agricultural Research Ganeshkhind, Pune.

9. In view of the above discussion, a revised proposal
to exclude 30 gunthas from the Biodiversity Heritage

Site area is being submitted to the Government of
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Maharashtra for approval, subject to the following

terms and conditions.

11.

111.

The State Biodiversity Board has the following
powers under Section 23 of the Biodiversity
Act, 2002:

23(c) Perform such other functions as may be
necessary to carry out the provisions this Act or
as may be prescribed by the State Government.
Since Mahatma Phule Agricultural University,
Rahuri has given its consent to exclude 30
guntha acres of area, the action to exclude the
area has been taken subject to the terms and
conditions of the agreement between Mahatma
Phule Agricultural University and the Pune
Municipal Corporation.

As per the report of the Conservator of Forests,
Pune, 73 trees (Heritage trees and local or
native trees) in an area of 55 guntha hectares are
being affected, the Pune Municipal Corporation
should take action at its level for the relocation

and rehabilitation of the trees, subject to the
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provisions of the Maharashtra (Urban Areas)
Protection and Conservation (Amendment) Act,
2021.

1v. The exclusion of the 30 gunthe area does not
change the historical and mythological status of
the Ganeshkhind Garden area as a heritage site

v. The National Biodiversity Authority has
prepared guidelines for the management of
biodiversity heritage sites in 2013. Accordingly,
the following statutory provisions have been

provided.

“2(e) The creation of BHS may not put any
restriction on the prevailing practices and usages of
the local communities, other than those voluntarily
decided by them. The purpose is to enhance the
quality of life of the local communities through this

conservation measure.
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6(g) Any project/activity to be implemented by
government practices agency, which is likely to have

adverse impact on the BHS may be avoided.

6(h) Generally no restriction is likely to be placed on
the community, on the existing utilization of

resources from the proposed BHS.

6(1) Restriction in form of regulating the use of the
resources may be warranted in some cases and such
restriction may be totally voluntary on the part of the

community.

6(j) The management structure and utilization of
resources for BHS notified on Government forest
areas and other government owned areas will be
determined by the concerned departments of the State

Government."
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10. Under Section 37 of the Biodiversity Act, 2002,
the following powers are vested in the State for

declaring a Biodiversity Heritage Site.

37(3) The State Government shall frame schemes for
compensating or rehabilitating any person or section

of people economically affected by such notification.

However, please consider the proposal to
exclude 30 gunthas of area for sewage treatment
plant from the biodiversity heritage site area with

recommendations.

Annexure: Reference Letter No. 9, 15 and 16 Copy
Sd/-
(Dr. Shivbala S.)
member secretary
Maharashtra State Biodiversity Board.

Nagpur
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CC:

1. For information to the Commissioner, Pune

Municipal Corporation

2. For information to the Registrar, Mahatma Phule

Agricultural University Rahuri

3. Regional Conservator of Forests, Pune Forest

Department

4. Officer on Special Duty, Revenue and Forest

Department, Mantralaya Mumbai
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Your kind attention is invited to the progress of implementation of the project
‘Pollution Abatement of the river Mula-Mutha at Pune, Maharashtra’, sanctioned in
January, 2016 under the National River Conservation Plan (NRCP) at a cost of Rs.
990.26 crore.

2. The project, inter-alia, envisages construction of 11 Sewage Treatment
Plants (STPs) of total 396 MLD at Kharadi, Warje, Vadgaon, Mundhwa, Matsya
Beej Kendra, Naidu, Bhairoba, Dhanori, Baner, Tanajiwadi and Botanical Garden.

o~

3. You may be aware that the project is being regularly monitored in the
Ministry and also by the Steering Committee on a quarterly basis. One of the major
factors is delay in handing over of land by Mahatma Phule Agricultural University
to Pune Municipal Corporation for setting up of a 10 MLD STP at Botanical Garden.

4, It has been gathered that in November, 2019, Mahatma Phule Agriculture
University had given ‘No Objection’ for construction of STP at Botanical Garden.
To this effect, Pune Municipal Corporation had completed initial site activities like
site establishment, Topography, Soil Investigation, Basic Engineering etc. in this
location. However, later during February - September, 2023, due to declaration of

( Biodiversity Heritage Site, Mahatma Phule Agriculture University had disallowed

| Pune Municipal Corporation to continue carrying out of works for construction of
STP on the said location.

5. In view of this, Pune Municipal Corporation had made a number o
correspondences with Government of Maharashtra, and a meeting between the
Principal Secretary (Forest), Principal Chief Conservator of Forests, State
Biodiversity Board, Commissioner of Pune Municipal Corporation and Nationa

Agricultural Research Project, Pune was held on 4" December, 2023 in this
regard. However, till date, the said land is yet to be handed over to Pune Municipa

lon resulting in further delay of the project. /
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6. Given the above, your kind intervention in the matter is requested so that the
above issue is resolved at the earliest and further delay in completion of the project

is avoided.

Smt. Sujata Saunik, IAS
( “hief Secretary,
Government of Maharashtra,
CS Office Main Building, Mantralaya,
6th Floor, Madame Cama Road, Mumbai-400032
Email: cs@maharashtra.gov.in

Yours sincerely,
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Office of the Superintending Engineer
Sewerage Department (Project)

Pune Municipal Corporation

No. MA/Makan/3549

Date: 25/11/2024
To,
The Hon’ble Registrar
Mahatma PhuleKrushiVidyapeeth,

Rahuri.

Submitted for kind consideration.

Subject: Obtaining No Objection Certificate (NOC)
for commencement of the Sewage
Treatment Plant work at Pune, Aundh,

Survey No. 25, Ganeshkhind.

Reference:

(1) Letter of the Hon’ble Registrar, Mahatma
PhuleKrushiVidyapeeth, Rahuri, No.

Kavy/Bhoomi/637/2019 dated 15/11/2019.



(2)

(3)

(4)

(5)
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Letter from the Office of the Superintending
Engineer, Sewerage Department (Project), No.

SEDP/2199 dated 16/02/2023.

Letter of the Hon’ble Associate Research
Director, Mahatma PhuleKrushiVidyapeeth,
Rahuri, No. SRSRS/VikruSanke/Establishment

Dept./249/2023 dated 30 May 2023.

Letter of the Hon’ble Associate Research
Director, Mahatma PhuleKrushiVidyapeeth,
Rahuri, No. SSSS/VikruSanke/Establishment

Dept./1117/2024 dated 23 October 2024.

Letter from the Office of the Superintending
Engineer, Sewerage Department (Project), No.

MA/Sewerage/3303 dated 29/10/2024.

Under the National River Conservation Programme,

for controlling pollution of the Mula—Mutha River, a

total of 11 Sewage Treatment Plants are proposed in

Pune city. Out of these, one Sewage Treatment Plant

is proposed at Pune, Aundh, Survey No. 25, Pune, at

the

Botanical Garden of Mahatma



687

PhuleKrushiVidyapeeth. In the Government-approved
Development Plan of Pune city, the said land is

reserved for a Sewage Treatment Plant (SW3).

For the said project, as per the condition of making
available the required 30 gunthas land after carrying
out development works, Pune Municipal Corporation
was provided with a No Objection Certificate by you

vide reference (1).

Accordingly, the work of establishing a 10 MLD
capacity plant at the said location was commenced,
and the work of design, drawings, topographic survey,
geotechnical investigation, layout, BEP, and site
establishment of the proposed Sewage Treatment
Plant has been completed. However, as per the
resolution received vide reference (3), the said work

was stopped.

Subsequently, vide reference (4), a letter has been
received from the Hon’ble Associate Research

Director, Mahatma PhuleKrushiVidyapeeth, Rahuri,
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informing that the Executive Council of Mahatma
PhuleKrushiVidyapeeth, Rahuri, has passed a
resolution No. 28/Ka.P.Va.341 (dated 22/07/2024), as

detailed below:

Subject to fulfillment of the following conditions, the
Executive Council has recommended, under Section
3(3) of the Maharashtra Agricultural Universities Act,
1983, the proposal for transfer of 30 gunthas land at
Survey No. 25, Division of Regional Agricultural
Research Centre, Ganeshkhind, Pune, to be forwarded
to the Government for approval through the
Maharashtra Council of Agricultural Education and

Research.

(1) Necessary amendments shall be made in the
notification related to the said 30 gunthas area, and
approval shall be obtained from the Biodiversity

Board.

(2) After obtaining the said approval, as per the

valuation to be determined by the Government, Pune
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Municipal Corporation shall carry out development
works such as construction of a protection wall,
internal roads, and other required development works,
as necessary, at the experimental farm of the Regional
Agricultural Research Centre, Ganeshkhind, Pune, as

compensation.

As per the above resolution, with reference to point
(2), Pune Municipal Corporation has granted approval
vide Resolution No. 6/982 dated 14/02/2023 to carry
out development works at the Botanical Garden,
Aundh, as per valuation of the proposed Iland.
Information regarding priority development works to
be carried out by Pune Municipal Corporation was

already communicated to you vide reference (2).

Further, with reference to point (1), for excluding the
reserved area of the Sewage Treatment Plant at Pune,
Aundh, Survey No. 25, Botanical Garden from the
Biodiversity Area, immediate action has been

requested vide reference (5) to the Hon’ble Principal
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Chief Conservator of Forests and Member Secretary,

Maharashtra State Biodiversity Board, Nagpur.

The guidelines of the Biodiversity Heritage Site do not
state that Sewage Treatment Plant works are
prohibited. Moreover, the said project is an
environmentally friendly project, and in order to
control pollution of the Mula—Mutha River, it is
necessary that the work of the proposed Sewage
Treatment Plant at the Botanical Garden, Aundh, be

commenced immediately.

Therefore, it is requested that a No Objection
Certificate (NOC) may kindly be issued for immediate

commencement of the Sewage Treatment Plant work

at Pune, Aundh, Survey No. 25, Ganeshkhind.

Kindly acknowledge.

Dr. Rajendra B. Bhosale
Municipal Commissioner

Pune Municipal Corporation
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Enclosures: Copies of letters at Reference Nos. (1)

to (5).
Copy to:
The Hon’ble Associate Research Director,
Regional Agricultural Research Centre,

Ganeshkhind, Pune — 411067, for information.
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Office of the Superintending Engineer
Sewerage Department (Project)

Pune Municipal Corporation

No. MA / CESD / 34

Date: 09/12/2024

To,
The Hon’ble Principal Secretary (Forests),
Revenue and Forest Department,

Mantralaya, Mumbai.

Submitted for kind consideration.

Subject: Approval to the revised proposal of the
Hon’ble Member Secretary, Maharashtra
State  Biodiversity @ Board, @ Nagpur,
regarding exclusion of 30 gunthas area for
construction of a Sewage Treatment Plant

from the notified Biodiversity Heritage Site



Reference:

(D

(2)

(3)

(4)

(5)
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at Pune, Aundh, Survey No. 25,

Ganeshkhind Garden.

Letter of the Hon’ble Registrar, Mahatma
PhuleKrushiVidyapeeth, @ Rahuri, No.

Kavy/Bhoomi1/637/2019 dated 15/11/2019.

Letter of the Property and Estate
Management Department, Pune Municipal
Corporation, No. Mavya/4054 dated

07/09/2022.

Letter of the Superintending Engineer,
Sewerage Department (Project), No.

SEDP/2199 dated 16/02/2023.

Letter of the Hon’ble Associate Research
Director, Regional Agricultural Research
Centre, Aundh, Pune, No.
SSSS/VikruSanke/Land

Availability/2372/2023 dated 23/02/2023.

Letter of the Hon’ble Associate Research

Director, Mahatma
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PhuleKrushiVidyapeeth, Rahuri,  No.
SSSS/VikruSanke/Establishment

Dept./1117/2024 dated 23/10/2024.

(6) Letter of the Hon’ble Member Secretary,
Maharashtra State Biodiversity Board,
Nagpur, No. MRAJAVIM/ Ganeshkhind/

Cell-3/1098/2024-25 dated 21/11/2024.

(7) Letter of the Project Director, National
River Conservation Directorate, Ministry
of Jal Shakti, Government of India, No.
D.O. No. J-27017/3/2012-NRCD-II dated

22/11/2024.

Under the National River Conservation Programme,
for controlling pollution of the Mula—Mutha River,
eleven Sewage Treatment Plants are proposed in Pune
city. One of these is proposed at Pune, Aundh, Survey
No. 25, Pune, at the Botanical Garden of Mahatma
PhuleKrushiVidyapeeth. In the Government-approved
Development Plan of Pune city, the said land is

reserved for a Sewage Treatment Plant (SW3).



698

For the said project, Mahatma
PhuleKrushiVidyapeeth, Rahuri, had issued a No
Objection Certificate vide reference (1), subject to the
condition that 30 gunthas of land would be made
available to Pune Municipal Corporation after

carrying out development works.

Accordingly, work for establishing a 10 MLD capacity
Sewage Treatment Plant at the said location was
commenced, and the design, drawings, topographic
survey, geotechnical investigation, layout, BEP, and
site establishment work of the proposed Sewage
Treatment Plant were completed. However, after
receipt of the letter under reference (4) stating that the
said land was declared as a Biodiversity Heritage Site,

the work was stopped.

Subsequently, vide reference (5), a letter was received
from the Hon’ble Associate Research Director,
Mahatma PhuleKrushiVidyapeeth, Rahuri, informing
that the Executive Council of Mahatma

PhuleKrushiVidyapeeth, Rahuri, had passed
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Resolution No. 28/Ka.P.Bai.341 (dated 22/07/2024),

as detailed below.

Subject to fulfillment of the following conditions, the
Executive Council has recommended, under Section
3(3) of the Maharashtra Agricultural Universities Act,
1983, the proposal for transfer of 30 gunthas land at
Survey No. 25, Regional Agricultural Research
Centre, Ganeshkhind, Pune, to be forwarded for
Government approval through the Maharashtra

Council of Agricultural Education and Research.

(1) Necessary amendments shall be made in the
notification pertaining to the said 30 gunthas area and
approval shall be obtained from the Biodiversity

Board.

(2) After such approval, as per the valuation
determined by the Government, Pune Municipal
Corporation shall carry out development works such
as construction of a protection wall, internal roads, and

other required development works at the experimental
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farm of the Regional Agricultural Research Centre,

Ganeshkhind, Pune, as compensation.

In accordance with the above resolution and with
reference to item (2), the Property and Estate
Management Department, Pune Municipal
Corporation, vide reference (2), has communicated
that the valuation of the said 30 gunthas land is Rs.
5.10 crore. Accordingly, the Hon’ble Municipal
Commissioner, Pune Municipal Corporation, has
granted approval vide Resolution No. 6/982 dated
14/02/2023 to carry out development works worth Rs.
5.10 crore at the Botanical Garden, Aundh.
Information regarding priority development works to
be undertaken by Pune Municipal Corporation was
already communicated to the Hon’ble Registrar,
Mahatma PhuleKrushiVidyapeeth, Rahuri, vide

reference (3).

Further, with respect to item (1), the Hon’ble Member
Secretary, Maharashtra State Biodiversity Board,

Nagpur, vide reference (6), has recommended the
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proposal for exclusion of 30 gunthas area from the
Ganeshkhind Garden Biodiversity Heritage Site for
construction of the Sewage Treatment Plant. Certain

points from the said proposal are as follows.

In item No. 9(iv), it is stated that exclusion of 30
gunthas area does not alter the historical and heritage
status of the Ganeshkhind Garden Biodiversity

Heritage Site.

In item No. 9(v), reference is made to the statutory
provision (6j) mentioned in the Biodiversity Heritage
Site Management Guidelines of 2013, which states:
“the management structure and utilization of resources
for BHS notified on Government forest areas and
other government owned areas will be determined by

the concerned departments of the State Government.”

Under Section 37 of the Biological Diversity Act,
2002, the State Government has the following powers

regarding declaration of Biodiversity Heritage Sites:
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37(3) The State Government shall frame schemes for
compensating or rehabilitating any person or section

of people economically affected by such notification.

The said project is an environmentally friendly
project, and for effective control of pollution of the
Mula—Mutha River, it is essential that the work of the
proposed Sewage Treatment Plant at the Botanical
Garden, Aundh, be commenced immediately. To
avoid delay in completion of the 10 MLD capacity
Sewage Treatment Plant at Ganeshkhind Garden, the
Central Government, vide reference (7), has requested
intervention of the Hon’ble Chief Secretary,
Government of Maharashtra, regarding transfer of the

proposed project land to Pune Municipal Corporation.

Therefore, it is requested that immediate approval may
kindly be granted to the revised proposal of the
Hon’ble Member Secretary, Maharashtra State
Biodiversity Board, Nagpur, for exclusion of 30
gunthas area from the notified Biodiversity Heritage

Site at Pune, Aundh, Survey No. 25, Ganeshkhind
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Garden, for construction of the Sewage Treatment

Plant.

Kindly inform.

Dr. Rajendra V. Bhosale

Municipal Commissioner

Pune Municipal Corporation

Enclosure: Reference Letter from 1 to 7



[
24
e

e

)

ﬂ i

Pmc MA“. 7(Qﬂ'missioner Office (PMC) <mco@punecorporation.org>

A R ffraw 2002 e wom 37 (1) siarda D Sevafa srder
TS MEA Safafyuar aRw RaemyE Al geiawor e IuRft
TRUGNSHIET 30 S &F TS GURIT URATgATen HoR! Ui FRUgIarade

1 message Ol L Annexure R7-XVIII Colly

MSBB-Pune Office <msbb.pune@gmail.com> Tue, Dec 24, 2024 at 2:16 PM
To: mco@punecorporation.org
Cc: msbb-ngp@gov.in

Respected Sir,
Please find the attached file.
Thanks & Regards
(" VSBB PUNE
2 attachments
’ﬂ 67-12242024011917.pdf
43K
@ Letter no. 1270 dt. 23-12-2024 (1).pdf o
763K BT %7 :
/\
wnd
s - ) '”V
T WA RS RENY yoEhe /\J M T
Lefe Lornmeas Surmer o< &
) .’" TR AR SR T )7\\
W 29 6 fe. 27112 2y %

.
a3t .
SiiF I3, wiior

https://mail.google.com/mail/u/1/7ik=8f6 1 283ad 2&view=pt&search=all&permthid=thread-f: 18193 1085158662387 3&simpl=msq-f:18193108515866. ..

7

e} Yoy



705
TEA SR BT
HeH+1: TR fEpTRT (STehe)
QU! HETR TS
AEEF. - CESD 589

T b2|el]l 2025

oy - Qs i STfafemm Reok TEll® F5T e (2) favia ST FRUaE fieedl RIS
TREA SAfIaaT TRET LB FSTITN TEH FET SR FOARRAT 20 I3 &=
de - ¢, 1. HEE O, AU . Ao Ay aeae e U9 %, ACaH /-1 /
BHS/ ¢Rwe /R03%-3Y ARTYY, fels 33/¢R/R0%8.

R. AYATHEIS . TUH /FeI-8 /5.5, 9-4/§9/30R8-Y oI, &, :3/33/30R%.

Heifhd T . R STead i SRl T . ¢ oF Y HeSIAUETd Mo JEN Gl FeA
TEUTE RIS T FAULEIE Heblaes I, 1 AT Wiciss FHI eial TEHIS HIgL Fd SEr.,

2. [ 32-0cR0R0 Usil=AT ARKIAAAA Hdes AafATTear TET &= QiHaw 3wt 9 @i
s STET TER A TiGT ST ST 6 e, 34 T Ha¥ Ry STHT ST, HEX §RH
ATl FEHUT FETRRATS TEUATA JUTR G AN e G @i T R ‘o
STTEN TG Fd STE.

R, O R TR @ Jafafier R e Sy geree SeTn FEE FEERa
TTHIEAT=AT ST FHIA Eieid Ared M.

3. T R TEA A1 S e STEn T YUl SeTEE Al FER haThRaT |
ST TSSTETSAT ST 4 e, ST & H5R /4, ST RIS GRTAT ST MR,

T G TN TR EIS THUT Yeies HEEm! 2o fed ST

hedld; Wﬂ"""h
A TRUT fRIRT aen
S ST (ST Sehed)
el
Tied — AHTAN J GRS ‘ar
q’a’-
HI. GEAR 1 G 99ieS

er\jica letter\letter\common letters 14 - 1.docx 207

3)-|



706

qRRm o7
ST ¢

.55,

g

e

e et g
@

89 (®)

§

‘ﬁg‘i% g %,

g ad
HaRY

o |3 . 2eMEes

g, $1.¢R3}

d) 3. 2C 48R

9. w3.¢Re’

F) 3. 2EHERC

g, 93, €R¢R

€) §. 2eMER

T 9.RR

32.9¢

AT R

15,

|,

TR sl
E el

8 2)

-

&

g |e
HERY

2. 9. R04YALLE
g, 394RER G0
R.S. R043YRY,00
T, 304REE.3
3.3, 0433%0.¢2
AECUCIE R
®.3. Ro%A1¢u.R¥
g, 19§001,23

Y, J.R043YYR.£¢
g, 395008 §¢
§. §. Ro4ALSE,0R
g, 394%¢8.6R
. . 043Y50.3§

g, 394334.3%
¢. . 043YEY.CY
g, A04RSR. 85
Q. . ROYIYER.RY
g, 39439 §§
20.3. R04IYYC.C9
G, R0HRERRY

0 30

A fas™

wHeRgd i |
IE

e:\jica letter\letter\common letters 14 - 1.docx

2| -2

213




707

Chief Engineer's Office
Sewerage Department (Project)
Pune Municipal Corporation
Outward No. CESD/589
Date - 02/01/2025

To
Officer-in-Charge,
Maharashtra State Biodiversity Board,
Sub-Office, Pune

Subject- Regarding the completion of the deficiencies in the
matter regarding approval of the revised proposal excluding 30
gunthas of area for construction of a sewage treatment plant from
the Ganeshkhind Garden Biodiversity Heritage Site declared under
Section 37 (1) of the Biological Diversity Act, 2002.

Reference -

1. Letter from Member Secretary, M.R.J.V. Mandal Nagpur.
Marajaivim/Room-3/BHS/1270/2024-25 Nagpur, dated
23/12/2024.

2. You Letter No.. Marajaivim /Room-4/P.K. 7-5/67/2024-25
Pune, Dated 23/23/2024.

In the case referred to in reference letter no. 2, it has been informed
that the errors reported under reference no. 1 have been rectified and
a self-explanatory report has been submitted. Accordingly, we are
submitting the compliance report as follows.
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1. In the notification dated 31-08-2020, only the latitude and
longitude of the boundary of the Biodiversity Heritage Area are
given and the survey number of the said area in the said notification
is Aundh Survey Number 25. The latitude and longitude indicating
the area to be excluded from the said area for the sewage treatment
plant are being submitted along with the letter as per Appendix 'A".

2. We are attaching a map of the area to be excluded for the sewage
treatment plant, including the entire area of the Ganesh Khind
Garden Biodiversity Heritage Site.

2. The survey number of the entire area of Ganesh Khind Garden, a
biodiversity heritage site, for the sewage treatment plant and the
area of the Bagalavaya is Oudh Survey Number 25 and is shown in
the map.

However, it is requested that further action be taken in the matter
after reviewing the above matters.

Sd/-
Chief Engineer
Sewerage Department and
Project Manager (JICA Project)

Pune Municipal Corporation

Attached - Map and Appendix 'A'
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COpy-

Hon. Associate Research Director

Divisional Agricultural Research Centre,

Ganeshkhind, Pune.
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Annexure R7-XVIII

HERTE, AT Aafafae«an Hee

MAHARASHTRA STATE BIODIVERSITY BOARD
(Established under section 22 of the Biological Diversity Act, 2002)
S msbb.ngp@gmail.com; 0712-2522982 / 84; maharashtrabiodiversityboard.gov.in
L ; aiv Vividhata Bhavan, Kadimbag, Civil Lines, Nagpur440001

ST FTaH/EE-3/BHS /) Y X /R0¥-3Y
AT ¥¥o ook, [Hid Q¥ oYRo

. SIS
fomte ot st
HEge & o feram

fawg:- Afaw fafagar afafaa 003 wdier wemt 39 (1) Farta Gifva wwvam AT
&N FAUAHRAT 3078 &F FGT AN TFATATEAT Wit WET FIUiarae.
W~ 1. HERTSE SR 10 STETUROT 91T 91 & fish 30 3RS 2020.
2. IATYA AT U ShHieh S5 Ut Ut 10.23/ W.55. 282 /%-1f51 20 fedaw 2024,
3. TS Wi 1 . . /RE-4/5.5.7-5/76/2024-25 qU-411022 TAT6- 02/01/2025.

4. O SR H . 9. /HEI-4/9.56.7-5/80/2024-25 U1-411022 F&ATH-08/01/2025.
5. IR R, TG 5] UTeyuT fRened gieeiel 9.8, D.O. No.J- 27017/3/2012-

NRCD-IT dtd.22.11.2024.

HEiey,
IR HEHIG T shHish | 3o Stafaragdr AfafTam 2002 e Hed 37 (1) 92 39

F HIVATE HTEET G@UE 7 3qd1, TF GIEN, B, AP TG, AQfafaaa=
(- Ve SEC 8 1 FEIS Aafafaar S e WU Afegi w6 . T J9
AT WeTaHed ®Yer. 371 Jaria Ut Jeiier o fas e A e siafafayar IR @
TRV HIT HRUaTETe ATgET Aias ST Setell TR, 0T R e a1 Sfatafasar aRa
BT TFHIT 33.01 F9RT &AW 30 7S &1 AT YEIFR0T SN VATl Sa
ForrreTioe o FRfETE W ST G, FE3ET SRS ATqE! SR |6 SO Aol si,
T WY . } ° TR WIeHe g i [Oal FuaEEd A S Setaed Al

T ST TIETieT 4T ShetedT UHUT 04 TEIiEmEd WIeietqH o) gl $H0aTd ad 3.
1. feaiF 31/8/2020 Tsirear g SER T fa Safafagdr aRERgSTE
Toma swiiw o Taiw oo S 9eR fergaame TR &9 94 . 319 99 | 4%

Letter to Ganeshkhind Garden dt. 20-01-2025
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(3TgE-1) Wed Aol JEERT FERal J9 TS 8 Tseaat SaRd e
dias v 9 Yaivr iitne o1 gt g (2) 99 T SUAE Sl TR, (94
[A™)

2. I figs e a1 Safafayd IR ST WYl &g AAT JREiHtoT hRreh T
TISATIAT 30 TS &S AR TS FHI0ATT I JTE. (3 Toh=)

3. AUl IMEHOT HFHNA 30 S 8 TBUERRRAT fAiw 31/8/2020 st
e TEE O ENEE ATEAH IT Hewidiel QUi SiagEar HgE

4, ToreT figg ST a1 SafafasmT aRar T 607 S914E A S[EIH0T HETH
TTSEAT A T[S &1 9 R Fer S ausiict StgE 7 IR H0AE A

. (531 ) :
IRIFT IS I T8 G Yol A7 FrEears TREET o S0 STl ST,
I Wiy STEaTH WIET $HIvdrd 9 3. &
AT Al o YEict ShRiag Ieiar 9IgT. )
TEU:- TLATHI Qﬁ)/
31{_ \.)ﬂ”:
BNCCICIRTA)
WG 9ea
TERTS I Sataiayar s

WideTtdl:- TR HETATRUITeAHT, qoT JiT Hifgd ekl QIeT.

Letter to Ganeshkhind Garden dt. 20-01-2025
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Maharashtra State Biodiversity Board

(Established under Section 22 of the Biological Diversity Act,
2002)

msbb.ngp@gmail.com; 0712-2522982/84;
maharashtrabiodiversityboard.gov.in

Biodiversity Bhavan, Kadimbag, Civil Lines,
Nagpur — 440001

No. MSBB/Cell-3/BHS/1534/2024-25

Date: 24/01/2025

To,

Shri Uday Dhage

Special Duty Officer
Municipal Commissioner

Revenue and Forest Department

City Surveyor / Chief Garden Officer/ ...

Subject: Grant of approval to the revised proposal for excluding
30 gunthas area from the Ganeshkhind Garden
Biodiversity Heritage Site declared under Section 37(1)
of the Biological Diversity Act, 2002, for establishment

of a sewage treatment plant.

Reference:
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(1) Government of Maharashtra Extraordinary Gazette, Part 1V,

dated 30 August 2020.

(2) Your office letter No. WLP 10.23/Pr.Kr. 282/F-1 dated 20

December 2024.

(3) Letter No. MSB/Cell-4/Pr.Kr.7-5/76/2024-25, Pune-411022

dated 02/01/2025.

(4) Letter No. MSB/Cell-4/Pr.Kr.7-5/80/2024-25, Pune-411022

dated 08/01/2025.

(5) Letter of the Project Director, National River Conservation

Directorate, D.O. No. J-27017/3/2012-NRCD-II dated 22.11.2024.

Sir,

With reference to the above-mentioned correspondence, under
Section 37(1) of the Biological Diversity Act, 2002, it is stated that,
“On the recommendations of the State Biodiversity Board, the State
Government may, from time to time, notwithstanding anything
contained in any other law for the time being in force, notify in the
Official Gazette areas of biodiversity importance as Biodiversity
Heritage Sites under this Act. Provided that before making such

recommendations, the State Biodiversity Board shall consult the
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local bodies and the concerned Biodiversity Management

Committees.”

Under the said provision, a notification has been published
declaring Ganeshkhind Garden area at Pune as a Biodiversity
Heritage Site. A proposal, with recommendations, to exclude 30
gunthas area from the total 33.01 hectares of the Ganeshkhind
Garden Biodiversity Heritage Site for the purpose of establishing a
sewage treatment plant has been received in this office, and the said

proposal had earlier been submitted to the Government.

However, vide reference (2), this office has been informed to fulfill

the points mentioned below.

Accordingly, compliance with the following total 14 points has been

completed as detailed below:

(1) In the notification dated 31/08/2020, the latitude and longitude
of the boundary of the declared Ganeshkhind Biodiversity Heritage
Site have been provided. In the said notification, after excluding 30
gunthas area for the sewage treatment plant from Aundh Survey No.

25 (Schedule-1), the latitude and longitude of the boundary of the
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remaining area have been mentioned in Annexure A under Schedule

(2). (Copy enclosed)

(2) A map showing the entire area of the Ganeshkhind Garden
Biodiversity Heritage Site along with the 30 gunthas area proposed
to be excluded for the sewage treatment plant is being submitted.

(Copy enclosed)

(3) Since it is necessary to amend the notification dated 31/08/2020
for excluding 30 gunthas area for the sewage treatment plant, a draft
of the revised notification in this regard is being submitted along

with the proposal. (Copy enclosed)

(4) Survey number-wise details of the area, including the entire area
of the Ganeshkhind Garden Biodiversity Heritage Site and the 30
gunthas area proposed to be excluded for the sewage treatment

plant, are being submitted in Schedule (2). (Copy enclosed)

All the above-mentioned points have been complied with at the
level of this office, and a detailed report in this regard is being

submitted.

Submitted for information and further necessary action.
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Enclosures: As above
(Dr. Shivbala S.)
Member Secretary

Maharashtra State Biodiversity Board

Copy to:

The Municipal Commissioner, Pune Municipal Corporation, for

information.
Copy to:

The Associate Research Director, Regional Agricultural Research

Centre, for information.
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PMG MA“. i Commissioner Office (PMC) <mco@punecorporation.org>

wifa® fafauar sffaw 003 Atfia wew 3v (3) siarfa NIt Hvare smeear

TORIfES WS Safafaedar e ey Ao e $arh SUR
PGS T 30 T[S %Wﬁmm»ﬁﬁﬁ mmﬁam

Member Secretary <msbb-ngp@gov.in> Fri, Jan 24, 2025 at 6:55 PM
Reply-To: msbb-ngp@gov.in

To: Uday Dhage <deskf1.rfd-mh@mah.gov.in>, Uday Dhage <deskf1.rfd-mh@gov.in>, mco <mco@punecorporation.org>,
zars gkpune <zars_gkpune@rediffmail.com>

Kindly find the attachment.

Regards
Member Secretary
: Maharashtra State Biodiversity Board

Nagpur

2 attachments

.B Ganeshkhind Garden Attachment. dt. 20-01-2025.pdf
4839K

.@ Letter no. 1534 dt. 24-01-2025.pdf
2417K

@)
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Maharashtra Government Gazette

Extraordinary Part

Year ....., Issue ...... , Date

Extraordinary No..........

Authorized Publication

Created by the Government of Maharashtra under Central Acts
(Other than Rules and Orders promulgated in Part I, 1-A and 1-L) Rules

and Orders

GOVERNMENT OF MAHARASHTRA
Revenue and Forest Department
Madam Kama Marg, Hutatma Rajguru Chowk, Mantralaya,
Mumbai 400 032, Dated-----------

Revised Notification
Biological Diversity Act, 2002.

No. WLP. .../F-1, Whereas Government of Maharashtra on Maharashtra State Biodiversity
Board & on the recommendations of Pune Municipal Corporation (Local body & BMC) and
Regional Agricultural Research Station, Pune, out of the 33.01 hectares area of Ganeshkhind Garden
declared as BHS by notification dated 31st August 2020, wherein excluding 0.30 hectares and the
remaining 32.71 hectares as mentioned below (hereinafter referred to as “the said site" considering
its biological and historical importance, the Government of Maharashtra feels it desirable to declare
it as a "Biodiversity Heritage Site".

Accordingly, the powers now conferred by sub- section (1) of section 37 of the Biological
Diversity (Amendment) Act, 2023 (10 of 2023) the Government of Maharashtra in exercise of all
other powers empowering it in this regard, on the recommendation of the Pune Municipal
Corporation (Local body & BMC) and Regional Agricultural Research Station, Pune and of
Maharashtra State Biodiversity Board declares the said area as "Biodiversity Heritage Site"

excluding the area mentioned in Schedule 2 out of the area in Schedule 1

SCHEDULE 1

Sr.
No.

Name Place Survey | District Latitute and Area Remark
No. lontgitude of border | (Hect.)

2 g 4 5 6 7 8

Ganeshkhind | Mahatma Aunh Pune C) N..18.5687 33.01 Biodiversity

Agricultural | No. 25 D) N.. 18.5679 per Notification

Garden Phule Survey E;73:872132 Hect or | Heritage Site as
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University,

Pune

E..73.8283
C) N.18.5628

E..73.8286
D) N.18.563

E..73.8222

SCHEDULE 2

Sr.
No.

Name

Place

Survey
No.

District

Latitute and
lontgitude of border

Area
(Hect.)

Remark

2

3

4

6

8

Ganeshkhind
Garden

Mahatma
Phule
Agricultural
University,

Pune

Aunh

Survey

No. 25
Plot B as
shown in

map

Pune

11. N.2053433.16
E.375962.67
12. N.2053424.07.
E.375966.39
13. N.2053390.11.
E.375963.95
14. N.2053387.34
E.376007.13
15. N.2053449.88
E.376009.685
16. N.2053476.02
E.375981.62
17. N.2053460.36
E.375995.96
18. N.205367.81
E.375979.46
19. N.2053462.27
E.3759717.66
20. N.2053448.87
E.375972.24

0.30

Hector

S.W. 3 area as
per approved
development

plan
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Annexure R7-XIX

RNI No. MAHBIL /2009/31733

o 2%, 97 &8 ] THAR, T 2R, R0 /TS R, Teh 2% [T 3, T : 0 gy 00

STHTERUT A ¢

UTETehel WehToTT

HERTS JrEA el Aifafami-ad aar shetel
(9T U, Weh- 37 ATTUT Weh—o1 ATHEA UG shelol 58 o AT Aieaiailed ) fam o 3Ty,

HEHeT o o fawmr

o8 oo 03R, faieh 2R 5[ R034.

rfergET
Satataear sifafrm, 2002.

THUTh ST £ 0,33 /.55 R¢ R/TH-2 .— SATHHTO HERISE, AT OGS Safaferere ST ¥27es StfRerT
I ST 04, 2L /M35, R3/TH-2, FEieh 32 SR 030 HEA STTRRINIHTON TS &G (S e “FeT & UM
Mool e ) RO HRUAT= Fuie See 3R o e “Geiia Tomiee Safafesrr arar w@es” wuH st
HCT 3TR.

ST, Fafafererar (Geren ) sifem, 3033 (03 T 0 ) TFHAT 3 (%) 35 TERTE SR FaT
T SRR AT FHEA S0 He T SRR Tacid Hid, GOl FaTRulfeTeRT (Tenfeh deer g i)
9 WIfETeR P W g, IO SN Werg U Siafafdedr Hee dre RIhReias ), Herme I TR 8
“gena TORES Sefafersar ST T T SNt Shel MR, ST TG e hel 3T,

()
I ER-31-33¢4—2
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TERTE RE TSTUS STETEOT ST TR-37, S R, R0 /TS R, eh 2]%9 3
REVENUE AND FOREST DEPARTMENT

Madam Cama Marg, Hutatma Rajguru Chowk, Mantralaya,
Mumbai 400 032, Dated 12th June 2025.

NOTIFICATION
BioroaicaL DiversiTy Act, 2002.

No. WLP-10.23/C.R.282/F-1.~Whereas, Government of Maharashtra intends to amend
Ganeshkhind Biodiversity Heritage Site Notifications No. WLP-05.18/C.R.223/F-1, dated 31st August
2020 as described in the schedule appended hereto (hereinafter referred to as “the said area”) as a
“Revised Ganeshkhind Biodiversity Heritage Site”.

Accordingly, the powers now conferred by sub- section (1) of section 37 of the Biological Diversity
(Amendment) Act, 2023 (10 0f 2023) to the Government of Maharashtra and of all the powers enabling

in this behalf, Government of Maharashtra on the recommendation of the Pune Municipal Corporation
(Local body and BMC) and Regional Agricultural Research Station, Pune and of Maharashtra State

Biodiversity Board declares the said area as “Revised Ganeshkhind Biodiversity Heritage Site” as
described in the schedule.

Schedule
Sr. Name Place Survey | District Latitude and Longitude of Area
No. No. border (Hect.)
1 2 3 4 5 6 7
1 Revised Mahatma | Aundh | Pune |(A) 18°34'7.32"N 73°49'26.04"E | 32.71
Ganeshkhind Phule Survey o B R s s Ha
Biodiversity | Agricultural | No. 25 (B) 18°34'4.44'N 73°49'41.88"E
Heritage Site | University, (C) 18°33'46.08"N 73°49'42.96"E
Pune

(D) 18°33'46.80"N 73°49'19.92"E

But It shall not include land patch
having following Geo coordinates

1. 18°34'4.77"N 73°49'28.41"E
18°34'4.48"N 73°49'28.54"E
18°34'3.37"N 73°49'28.45"E
18°34'3.28"N 73°49'29.95"E
18°34'5.30"N 73°49'30.00"E
18°34'5.66"N 73°49'29.52"E
18°34'5.88"N 73°49'28.98"E
18°34'5.72"N 73°49'28.91"E
18°34'5.26"N 73°49'28.74"E
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By order and in the name of the Governor of Maharashtra ,

VIVEK HOSHING,
Deputy Secretary to Government.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY DIRECTOR,
RUPENDRA DINESH MORE, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD,
MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS,
21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004. EDITOR : DIRECTOR, RUPENDRA DINESH MORE.





